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PARLIAMENTARY DEBATES

(PART I—QUESTIONS AND ANSWERS)
Monday, 17th Aprl, 1950

The House met at a Quarter to Eleven of the Clock.

[Mr. SrEARER in the Chair]

ORAL ANSWERS TO QUESTIONS
Inpia’s MeEMBERSHTP CONTRIBUTION TO THE U.N.F.A.O.

*1742. Shri Sidhva: (a) Will the Minister of Agriculture be pleased to
state the amount of membership contribution to the U. N. Food and Agricul-
tural Organisation?

(b) What is the contribution made by other countries to this Organisation?

Tne Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). A statement is laid on the Table of the House. [Bee Appendiz VII,
annegure No. 27.]

I might give some information from the statement. India is paying
$ 291,000. There are in all 83 contributing countries. India is the fifth and
contributes 4.42 per cent. of the total expenditure.

Shri Sidhva: Is this contribution made annually and on what basis is it
tixed—is it on & population basis?

shri Jairamdas Doulatram: The contribution is based on the basis on which
each country used to contribute to the budget of the League of Nations. Under
that basis India was to contribute 4.61 per cent. of the expenses. In the case
of the F.A.Q. it was reduced to 4-42 per cent. and there will be further reduction
if the headquarters of the organisation shifts to Rome (because then the payment
will bo in sterling), and aftor Pakistan’s share of the contribution has been
finally fixed. At present India is paying 4-42 per cent. and Pakistan -95 per
cent. of the total expenditure.

Shri Sidhva: Is it contemplated to make a representation for a reduction of
our contribution?

shri Jairamdas Doulatram: That matter is under consideration and a com-
mittee has been appointed by the F.A.0. to discuss and decide this question.

Shri Rathnaswamy: How does India’'s membership of the organisation mate-
rally help her?

Shri Jairamdas Doulatram: This has been explained on more than one ocea-
gion. As hon. Members know, there was an International Emergency Food
sommittee of the ¥.A.O. which regulated the quantities of cereals which each

(1567)
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country could import and export. Now also there is a Rice Commission which
deals with the question of production and other matters relating to rice.

P Alg. ?B. B, Bingh: May 1 know, Sir, the number of Indians employed in the

Shri Jairamdas Doulatram: There are four Indian officers and a number of

clerks. 1 think our representation is slightly higher than what we are entitled
to on the basis of our contribution.

Shri Kamath: What role, Sir, does India play or what voice has she got in
deciding the policy of the Food and Agricultural Organisation?

Shri Jairamdas Doulatram: I think a fairly effective voice.

AIR INDIA INTERNATIONAL

*1748. Shri Sidhva: (a) Will the Minister of Communications be pleased to
refer to the reply given to my starred question No. 102 on 80th November 1949
regarding the establishment of the Air India International and state the number

of staff, their salaries and the highest sslary drawn by them in the Head Office
at Bombay?

(b) Are there any bLranch offices of the Air India International in India and
foreign countries and if so, what are the expenses of the branch offices?

The Deputy Minister of Oommunications (Shri Khurshed Lal): (a) In
November, 1949, which is the latest month for which figures are available,
+65 persons were employed at Bombay exclusively by Air India International,
their salary being Rs. 47,903. In the same month, 1758 persons were em-
ployed ut Bombay in the service of both Air India and Air India International,
and the laffer contributed Rs. 1,688,688 towards their salary and allowances.

There are 8 executives who work for both Air India and Air India Inter-
national, drawing salaries and allowancee varying from Rs. 2,100 to 4,000 per
month. Air India lnternational contributes, in all, approximately Rs. 10,000
per month towards their salary.

(b) Yes, Sir. The total expenditure for the month of November 1949, on
the three branch offices of Air India International at Cairo, Geneva and London
was KHs. 1,91,792. :

Shri Sidhva: What is the contribution or subsidy, whatever you may call
it, that Government pays to the Air India International?

Shri Khurshed Lal: I do not understand my hon. friend’s question. The
fact is that Air India Tnternational is a company floated of which the Air India
are the Managing Agents. There is & contract between us by yvhlch we are to
make up all the losses sustnined by the company for the first five years.

Shr Sidhva: What I wanted to know what the loss that was sustained in
1949 and if possible for 1950 as well.

Shri Khurshed Lal: T think T gave these figures some time back. I do not
think it arises sut of this question which only relates to employees.

LT Ll R . R

shri Sidhva: What is the highest salary paid to these 65 persons employed
by the Air lndia International.

Shri Khurshed Lal: As I said the executive consists of eight members who
draw salaries and allowances varying from Rs. 2,100 to 4,000. So the highest
salary pdid is Rs. 4,000.
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PAYMENT TOo TATA HYDRO-ELECTRIC COMPANIES FOR ELECTRICAL ENERGY

*1744. Shri Bidhva: WVill the Minister of Railways be pleased to state the
fotal amount paid by the Railways to the Tata Hydro-Electric Companies
for electrical energy supplied for running the G.I.P. and B.B. & C.I. suburban

services during the Calendar years 1946, 1947, 1948 end 1949 each year
separately ?

The Minister of State for Transport and Railways (Shri Santhanam): The
following amounts were paid to Tatas for electrical energy consumed by the

suburban scrvices in the G.I.P. and B.B. & C.I. Railways:|

G.I. P. Rly. B.B. & C. L. Rly. Total

. Rs. Rs. Rs.
1946 8,84,337 4,20,151 13,04,488
1947 12,73,407 5,61,288 18,34,695
1948 10,08,236 4,42.633 14,50,869
1949 9,34,283 .o 9,34,283

sari Sidhva: In view of the wide variation in the amounts paid dun'ng the
years 1946 to 1949, may 1 know what is the basis on which the amount paid?

Shri Santhanam: The payment consists of a lump sum for the use of the
transmission lines, a rate per unit of actual consumption plus variation in pay-
ment for cost of coal.

Sihri Sidhva: In 1947 the amount paid was about Rs. 18 lakhs, while thab
paid in 1949 was only about Rs. 9 lakhs. May 1 know the reason for about
100 per cent. reduction?

Shri Santhanam: Our Kalyan Power House is now producing more electrical
energy and therefore we take less from the Tatas: hence the reduction.

Shri Sidhva: Is it contemplated to increase the output of our Kalyan Power
House and is there any proposal to expand it?

sari Santhanam: We are actually expanding our power house and in &
short time we hope to be completely self-sufficient in the matter of supply to
the suburban lines |

Shri Raj Bahadur: What is the corresponding actual cost incurred by the
Tatas for the energy they supply?

Shri Santhanam: ] cannot say that off-hand. Our undertaking is for speci-
fic rates. 1 do not think we have any figures as to what is the actual cost of
the Tatas and the profit they make on it.

Shri Raj Bahadur: Do Government propose to enquire into the matter?
Mr. Speaker: Order, order.

Shri T. N. Singh: How does this rate charged for the Railways compare
with the bulk supplies made to the business concerns and industries?

shri Santhanam: The contract was made many years ago and at that time
the Railways, 1 suppose got preferential rates. The actus] rate is only -1085

anna per unit which is very low.
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Shri T. T. Krishnamachari: How does the rate per unit paid to the Tatas
ocompare with the cost of production in our own Power House at Kalyan.

Mr. Speaker: Mr. Raj Bahadur has ulready put that question.

8hri Sondhi: No, Sir, what the hon. Member wants to know is the cosb
of the Rallways as compared to the rates charged by the Tatas.

Shri Santhanam: I have not got those figures. I have however got the
value of electricity generated by the Kalyan Power Station. It was
Rs. 43,686,000 in 1948 and Bs. 63,906,000 in 1949. If my hon. friend wants the
comparative rates 1 shall supply him later. '

8hri T. T. Krishnamachari: When the Kalyan Power House becomes com-
pletely self-sutticient will we be making a profit on it, or will we be losing on
it?

Shri Santhanam: But we have no alternative. The Tatas have given us a

notice terminating the contract. Whatever might be the cost we have to pro-
duce our own electricity.

araTfas g1 7 9% yar & fage semA

*1745 A st : () wan Frion, @ qan frge @ ag aqedd
¢ fr fpmr wnfas @Y 7 9@ SOl & faga oo o feard Eg
FrorTE AT & o1 @ & 7

() #am U= AEWE & SiF AN R TR FT TRIEAS! T IR
afe qt faega gew #37 A Paard & qmad qqd A A 1 FT

@@ g? ,

GENERATION OF ELECTRIOITY FROM NATURAL SPRINGS AND FaLLs

*1745. Shri Zangre: (a) Will the Minister of Works, Mines and Power be
pleased to state which natural springs and falls Government propose to utilize
for production of electricity und for irrigation?

(b) Are the plans for the production of electricity and means of irrigation on
Jonk river in Upper Mahanadi region and on the Indravati falls in Baster being
pushed forward?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Government
hope to utilise a8 many natural springs and waterfalls as possible provided the
projects are sound both financially and technically, depending further on the
availability of finance, material and technical personnel and the priority attach-
ed to each project.

(b) The investigation on the Jonk River are in progress. The potentialities
of the Indravati falls are however not being investigated at present.
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v o} A FAT GIHIT A IASAM F AF A RN A A g
F N w2 forar & 99 Fgias abear foed 1 smr € A 9EW sl
a% foeaar e &+ gam g ?

Bhri Zangre: Will the Government be pleased to state as to how much
success is expected to be achieved in the survey that is being cairied on by
Government in respect of Jonk River Projecf and how much money bas so far
‘been spent over it?

ft refre ol @ awear A a@ W &L O qEG @ife
AT @ G § | TRRNT ) T & a1% w7 o a%ar §
TR FB q6AT g5 & a1 @Y

shri Gadgll: For the present nothing can be said about success because

investigations are being oarried on.  After the completion of the investigations
it can be said if any success has been achieved or not.

Mr. Hpeaker: He wants to know the expenses of the investigation.
=it mefire: g% fou ANfew Trfzg
8arl Gadgl: 1 require notice for this.

Bari Kamath: Has any survey been made or is any survey under Govern-
ment’s consideration with a view to estimating the power potential of rivers
and falls throughout the country?

Bhri Gadgil: l'o such a hig question my hon. friend will not mind if T.ssy
I require notice.

Shri Kamath: But has any survey been made or is it under consideration?
Mr. Speaker: He wants notice.

Y 1o 0o fAaT : 77 9% gy A & F¥ N FIowT AWHR
FE?

sari R, 8, Tewari: Have the Government any project under consideration
for the investigation of waterfalls?

Mr. Speaker: Investigation of waterfalls.

8hri Gadgil: When we consider the potentialitics of rivers we also take into
consideration the potentialities of waterfalls. But, as I have stauted in the
answer, it depends upon many factors and more particularly upon the factor
called minimum flow.

Shri Tirumala Rao: May I submit, Sir, that Mr. Kamath’'s question relates
to a matter of policy and not of detail, namely, whether Government have
got under contemplation any scheme of having a comprehensive survey of all
the waterfalls and electric potential in the country?

8hri Gadgll: The answer is that partly this is the business of the various
Btates and partly it is done by the central organization called C.W.I.N.O.,
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and as far as possible most of the big rivers have been surveyed. DBut as far-
a8 the comprehensive part of it is concerned, there is no such thing ai present
although. as I have stated, most of the rivers have been surveyed.

o atnd g AEdAr R g Faent 5w oA &
TSAT | S A9 g WIE S9N fHad 0Hg gHlT v fa=rd @ ay ?

Shri Zangre: Will the hon. Minister be pleased to State that according to

the survey that is being carried on in connection with the Jonk River Project
how much acrerage of land could be irrigated?

st efre . gad fou st Nfew afge 1 $7 s7 @ = F
fraa uge A faars g g ag O nfl A FIOTAT ST FFAT |

Shri @adgil: 1 want notice for this also. How muech acreage could be
irrigated by each of the schemes cannot be told just now.

TELEPHONE FACTLITINS

*1746. Shri Massey: (a) Will the Minister of Communications be pleased
to state the number of telephones, private exchanges etc., it is proposed to
instal not under the ‘own your own telephone scheme’ from the fund provid-
ed for during the year 1950-51 under the following heads:

(i) the number of telephones for new subseribers;
(i1) the number of private exchanges larger than ‘2 plus 4'; and
(iii) the number of private exchangeg ‘2 plus 4’ and smaller?
(b) Is there a system of priority for facilities other than telephones and if so,
what is the priority?
(¢) Is the priority or upplication register open to inspection by applicants?
The Deputy Minister of Communications (Shri Khurshed Lal): (a) (i)
About 6,100.

(i) and (iii). These are not budgeted for separately. All demands for Private
Exchanges will however be met.

(b) No.

(c) The application register for telephone connections is open to inspection
by applicants. No other priority register is maintained.

Shri Massey: With reference to the answer to part (a) (i) of the question
may I know the number earmarked for Calcutta?

Shri Khurshed Lal: The figure of 6,100 does not inciude Calcutta because
in Calcutta we are having a big automatisation scheme. Apart from that,
as I stated in the House the other day, a switch-board of 4,000 lines is expected
to be constructed and it will soon be put up.

Shri Massey: May I know what the position is in respect of old subscribers
who want additional telephones?

Shri Khurshed Lal: I do not follow the question at all.

Mr. Speaker: He is referring to those who want telephones under th? old
gcheme. Who will be the subscribers who will get the benefit of the Rs. 2,500
scheme—the old subscribers or the new subscribers?



ORAL ANSWERS 1573

Shri Khurshed Lal: Rs. 2,500 has to be paid by new subscribers. I do not
exactly follow the question.

Shri Massey: I want to know the position in respect of old subscribers who
want additional telephones.

8hri Khurshed Lal: My hon. friend probably refers to those old subscribers
whose connections got destroyed in fire and who had more thun one counection.
Old subscribers who had more than one connection have all been given the con-
nections already. '

8hri Massey: I was referring to those who had no extru conuections pre-
viously but who now require new connections.

Shri Khurshed Lal: If they require P. B. extensions it shall be the endeu-
vour of the Depurtment to provide P. B. extensions.

Mr, Speaker: I think he is referring to an old subscriber who had not pre-
viously more than one connection but who now wants a further connection.

Shri Khurshed Lal: If he wants a further connection, that will have to be
considered on its merits.

DELHI TRAM SERVICE

*1748. Shri Najk: (a) Will the Minister of Works, Mines and Power be
pleased to state since when the Delhi Tram Bervice has been in existence?

(b) Who is the owner and on whom does the management rest?

(¢) What are the figures of income and expenditure for each of the lust four
years?

(d) Have there been any replacement of coaches since the establishment of
the service?

(e) Do Government propose to take steps to introduce new types of coaches.
with greater passenger-carrying capacity?

The Minister of Works, Mines and Power (8hri Gadgil): (a) Siuce 1908.

b} The Delhi Tramways were purchased by the Government of India on
2nd March 1947 from the Delhi Electric Supply & Traction Co. Ltd. and were

transferred to the Delhi Central Electric Power Authority Ltd. for operation
on the same day.

(c) A statement is laid on the Table of the House. [See Appendiz VII,
annexure No. 28.]

(d) No.

(e) Steps are being taken to transfer the Tramway undertaking from the
control of the Delhi Central Electric Power Authority Ltd. to the newly con-
stituted Delhi Road Transport Authority. That Authority will undoubtedly
consider improvements in the tramway service.

Shri Naik: Do Government contemplate to extend the service to other parts
of the city?

8hri Gadgil: That is s matter for the new Authority to consider.

Shri Waik: Is it a fact that this tram service instead of clearing congestion
‘helps in creating tongestion? - :
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Mr. 8peaker: Order, order. It is a watter of opinion.

Shri Deshbandhu Gupta: May 1 know whether it is a fact that there has
been no improvement singe the Government took over this tramway and that
overcrowding conditions still continue and it is impossible for ladies to take
any benefit from out of this service?

Mr. Speaker: He is giving information more or less. I want to know what
information he wants.

Shri Deshbandhu Gupta: Whether there hus been any improvement or not.

Mr. Speaker: It is a matter of opinicn as the hon. Member has expressed
himself.

Cow-DUNG MANURE

*1749, Shri Kannamwar: Will the Minister of Agriculture be pleased to
state whether Government propose to introduce the newly invented gas plant
by Pusa Research Institute for the preparation of cow-dung manure cn a larger
scale by providing agriculturists with cheap models?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): The
Government of India have conveyed to all the State Governments the result of
the cow-dung gas experiments so far oarried on at the Indian Agricultural
Research Institute. The question of providing agriculturists with models of
the gas plunt will have to be dealt with by each \State Government, after work-
ing out’ suitable modifications to meet the requirements of an individual or
group of agriculturists.

Shri Kannamwar: May I know the number of gas plants working in the
villages?
8hri Jairamdas Doulatram: I am afraid 1 cannot give the number of gas

plants working all over the country. I do not think people could have intro-
duced it in many villages at present.

Shri Hathi: May I know the cost of this gas plant?

Shri Jajramdas Doulatram: The particular plant which was put up at the
Institute cost Rs. 250 in 1941, but now it will cost Re. 800. I must, however,
tell the hon. Members that the plant which was put up ab the Inmstitute was
more or less for laboratory experiment to ascertain the technical process and
it produced during winter two cubic feet of gas per day which was equivalent
to two seers of coal per month and in summer it gave ten cubic feet of gas
which was equivalent to ten seers of coal per month, whereas a family of about
seven persons roughly needs three maunds of coal a month. Therefore. it was
put up purely on a laboratory scale for studying the technical process.

Shri Kénnamwar: Will it not be much cheaper if the apparatus is made
of cement?

Shri Jairamdas Doulatram: I could not say because that has not been
investigated. We have referred the results to the Btate Governments giving
‘them the technical process.

Shri Tyagi: Did the hon. Minister state that the plant produced two seers
of coal per month and cost Rs. 800?

Shri Jairamdas Doulatram: I was referring to the original price of that
plant. It consists of firstly a can where cow-dung is kept and another moeg
tacle to which thes ges is ransterred and Its cost wes He, 350. Thaj was
19041 when the plant was put up.

A]
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Shri Tyagi: Has it been tried in any village by any farmer? 1f so, with
what results?

8hri Jairamdas Doulatram: I do not know if it has been tried so far in
any village. Government have sanctioned a patent for a plant prepared by
Mr. Joshi of Poona and possibly some of the urban areas might have popula.rized
it. But I do not know of any village which has experimented with it.

8hri Raj Bahadur: I want to know whether it is still in the experimental
stage or further researches are being carried on.
8Shri Jairamdas Doulatram: Further experiments can be carried out if we
put up a larger plant for a larger number of persons, but that will cost aboub
%s.dS0,000, and it is & matter of doubt whether we can provide for that in the
udget. :

POSTAL AUTHORITIES IN MADRAS

#1750, Bhri P. Basi Reddi: Will the Minister of Communications be pleas-

ed to state:
() whether it is a fact that the Postal Authorities in the Madras §State have

been adopting the tender system in the matter of carriage of mails to private
bus transpart services for conveyance from railway stations to interior places;

(b) Is it a fact that, in several cases, transport services, instead of asking for
money from Government, have been themselves offering to pay money to
Government for carrying mails and that the Postal Authorities have heen so-
cepting such tenders; and

(¢) if the answer to part (b) nbove be in the affirmative, what are the
reasons for such tenders?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) Yes, in
accordance with general practice throughout India.
(b) This has happened in a few cases.

(¢) As mail buses have to observe punctuality and fixed timings, they are
able to attract more and better traffic, than ordinary buses.

Shri P. Bagi Reddi: Are Government aware of the reasons for such unusual
tenders?
S8hri Khurshed Lal: As I have said the mail buses have a reputation for

punctuality snd regularity and therefore, they are able to attract better traffio
and people think that it is in their interests to compete for this kind of traffie.

8hri P. Basi Reddi: Are Government aware that acceptance of such tenders
is leading to an unhealthy competition amongst the bus-owners to secure Mail
Train timings?

Shri Khurshed Lal: I do not see any reason for that.

AGE-LIMIT FOR RETIREMENT

*1751. 8hri P. Basi Reddi: Will the Minister of Works, Mines and Power
be pleased to state whether it is a fact that Government have raised the age-
limit for retirement of technical men of the Works Department from 55 to 60

yeurs?
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The Minister of Works, Mines and Power (Shri Gadgil): No; but in view
of the deurth of technical personnel Government would agree to thexr.re‘geptlon
beyond the age of 55 where on consideration of the merits of each individual
case if such retention is considered desivable in the public interest.

Shri Brajeshwar Prasad: Is it u fact thut the Chief Engineer, C.I'W.D.
has been given an exteusion even though he has passed the age limit of 55
years. :

Mr, Speaker: Order, order. I do not think the hon. Minister need reply
to that.

Shri Brajeshwar Pragad: Is it proposed to give him another extension?

Mr. Speaker: Order, order.

Shri Kamath: Does this apply to technical men of the Works Department
only or to all the Departments of Government?

Shri @adgil: That is a general decision applicable to all technical and
scientific personnel.

Shri Tyagi: May [ know, Sir, when the Department has been working in
the country for the last 50 or 60 yeurs, what was the necessity now to raise
the age limit?

Shri Gadgll: The necessity precisely is that we have not got enough number
of highly qualitied engineers and technical personnel.

8hri Kamath: Has it been reported by any Committee or  Commission
appointed by Government that the efficiency of these technicul men does not
suffer as does the efficiency of other Government Servants after 55?

The Prime Minigter (Shri Jawaharlal Nehru): I am not concerned with this
particular instunce: 1 do not know anything about it but as reference has heen
made to the general question it has been decided us my hons friend said that
these rules should not be rigidly applied to scientific or technical men because
& person may have a special qualification which has no relation to age. Most
scientists have done excellent work at the age of 80. If Prof. Einstein came,
he would be welcomed here. We won't have a rule limiting it to 50 or 60.
Then we can’t choose him. It is purely a question of judging of the peculiar
competence and experience of a highly qualified individual for a special field
of activity. The rules that were made previously were administrative rules
which did not have any special reference to the specialised activity and ex-
perience.

Shri Kamath: s it not a fact that non-scientists and non-technical men hava
also done excellent work after the age of 70 or so? . -

Mx. Speaker: Order, order.

8hri Tyagi: How many persons have availed of the benefit of the change of
the rule in the Ministry of the hon. Minister this year?

Shri Gadgil: Sir, so far as my Ministry is concerned, I think, extension has
been given in the case of two persons.

?Shrl Kamath: How far does this affect the chances of younger men coming
up

Mx. Speaker: Order, order.
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Shri Shiva R80: May I ask whether the decision to give an extension is
taken by him exclusively or is any reference made to the Public Service Com-

mission?

Shri @Gadgil: The usual procedure is that & recommendation is made to the
Union Publiz Service Commission and then it is finalized.

WasTtE oF RIcE 1IN Rick MiLLs

*1752. Shri M. O. 8hah: (a) Will the Minister of Food be pleased to stute
whether the attention of the Government has been druwn to the statement
recently made by one Shri Varma, Honorary Adviser to the Ministry of Food,

at there is large waste of rice when the rice is sepurated in the rice mills
from paddy?

(b) Is it a fuct that he has stated that ubout 11 lac tons of rice can be saved.
by certain imprevements carried out by the rice mills at a small cost to them
compared with the saving in rice?

() What steps have Government taken to implement the suggestions made
by him, to convert a deficit of about 78 lac tons in rice into a surplus of ubout
82 lac tons as estirnated by him?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram):; (a) and.
(b). Yes, if dehusked rice is produced.

(¢) The Government of Indin arve issulng a directive to all the.State Govern-
ments to bring about the improvements suggested by Mr. Varma, which are
(i) reduction of Huller Revolutions to 450 per minute (ii) closing of out-let
gide of the Huller Sereen, and (iii) introduction of a Paddy Separator in Huller
Mills. The total cost of these improvements will be about Rs. 1,600 to Rs. 2,000
in most cases, for each Mill. The estimated increase is purely & statistical
one on the assumiption that the out-turn of the rice Mills in India can be brought
up to the maximum possible. But as some of the Mill Machinery is old the
above mmaximum saving may not be achieved.

Shri M. C. 8hah: May I know if experiments on the lines suggested by Mr.
Varma have been carried out? [f so, in what parts of the country and with

what results?

Shri Jairamdas Doulatram: He has visited Bombay, Madras, Bihar and
West Bengal and he has demonstrated the results, which he expects, can be
achieved.

Mr, S8peaker: The hon. Member asked ‘‘what is the cost™'?
Shri M. O. 8hah: I nsked ‘“With what results?’’

8hri Jairamdas Doulatram: There are about 10,000 mills in Indin and 85
per cent. of these mills are of the huller type and they give an outturn ranging
from 60 to 65 per cent. The better type of mills with these improvements
will probably give an extra 4 or 6 per cent. at least.

S8hri M. O. Shah: If the experiments are successful, do the Government
propose to force these mills to carry out these improvements in their plants?

8hri Jairamdas Doulatram: Yes; I expect we will.

Shri 8idhva: May I know if the Adviser who resides in Rihar has also made
& serious complaint that a large quantity of grain in certaiu parts of Bihar
‘rlfa rotting and the Minister’s attention has been drawn to that? If so, with
what result?
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Shri Jairamdas Doulatram: There was sowme quantity of food grains which
be discovered was not in & good condition and he made a personal report to
me. I have written to the Bihar Government for taking necessary action in
the matter.

Shri Sidhva: May I know what rensons did he ascribe for that grain?

8hri Jairamdas Douldtram: 1 do not recollect what reasons he ascribed. 1$
may be due to maladministration.

Kosi1 Dam ProJxkor

*1785. Prof. 8, N. Mighra: Will the Minister of Works, Mines and Power be
'pleased to state:

(a) the amount speut over the Kosi Dam so far;

(b) the amount agreed to and paid by the Government of Nepal for the Kosi
Dam; and

(c) whether the progress is being made according to the original programme?

The Minister of Works, Mines and Power (Shri Gadgil): (a) and (b). A sum
of Rs. 51,19,000 has been spent up to the end of March 1950 on the investi-
gations of the Kosi Dam Project. The Nepal Government ure not contributing
‘to the expenditure on investigations. The extent to which they will be required
to contribute to the cost of construction of the project will be determined after
the investigations are over and the project estimates framed. Nepal's contri-
‘butions will also depend on the extent to which they desire to share in the
benefits of the scheme at different stages.

(c) The investigations are proceeding, more or less, according to the original
programine.

Prof. 8. N. Mishra: May I know whether any negotiation has been going on
between the Government of India and the Government of Nepul about the
sharing of expenditure and benefits?

8hri Gadgil: Preliminary investigations are going on, 8ir.

Mr. Speaker: He wants to know whether any negotiations are going on
between this Government snd the Nepal Government in the matter of sharing
the expenses and the profits.

8hri Gadgil: As I said, preliminary negotiations are going on.

Prof. S. N. Mishra: May I know if Government have any information about
the extent of damage done to life and property because of the devastation
caused by this river?

8hri Gadgil: That is just the reason why we are trying to investigute the
‘praject. ‘

Prof. 8. N. Mishra: I want to know the extent to which damaﬁ_e is caused
to life and property, and whether Government has any statistics about it.

Shri Gadgil: Government has statistics; I cannot give them here and now.
g AT fag : g Fiw w9 aw g3 & e ?

Babu Ramnarayan Singh: When this investigation is expected tc be com-
pleted?
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8hri Gadgil: I cannot say anything but as far as I can understand two more.
years are required for this work.

~ Prof. 8, N. Mishra: May I know if a deputation recently waited upon the
Prime Minister for expediting the work and if so what was the reply of the
hon. Prime Minister to the deputation?

The Prime Minister: (Shri Jawaharlal Nehru): My reply was that we attach
great importance to this scheme. It is a very expensive and a very complicated
scherne. It involves the building of a dam which is perhaps the highest in the
world. It involves the co-operation of the Nepal Government. We did, in
fact, discuss it with the representatives of Nepal Government. There the
matter stands at the present moment. The whole question, apart from other
difficulties, is a financial question. A very large sum of money is involved.
To wbatdextent we can spare this money this year or in the next year has to be
examined.

APPOINTMENT OF DR. ZIPKE AS DIRECTOR OF NATIONAL RoAD RESEARCH
LABORATORY ’

*1756. Dr..M. M, Das: (a) Will the Minister of Transport be pleased to-
gtatle whether the Government of India have secured the services of
Dr. Zipke, a Swiss Scientist and a Road Engineer, as the Director of the
Natioaal Road Research Laboratory in Delhi?

(b) What are the terms of his appointment?

(¢) Have a number of engineers been sent to foreign countries to take train-
ing in Road Engineering?
(d) If so, when will they come back?

The Minister of State for Transport and Rulmys (Shri Santhanam): (a)
Yes.

(b) The appointment is on contract for three years on an initial salary of
Rs. 2,500 in the scale of Rs. 2,500—100—38,000. The National Road Research
Laboratory is controlled by the Council of Scientific and Industrial Research
and not by the Ministry of Transport. '

(c) Yes.

(d) All the road engineers who were sent abroad for training have returned.

Dr. M. M. Dag: May I know the functions of this laboratory? Although it
is under the control of the Council of Scientific and Industrial Research,
will the hon. Minister be able kindly to give the information?

Shri Santh&nam: The function will be to institute research on all problems
connected with planning, building and maintenance of roads and materials
connected with it and the machinery connected with road making.

Dr. M. M. Das: May I know whether the Laboratory is entrusted with the
actual construction of our National Highways?

8hri Santhanam: The Laboratory has yet to come into existence.
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Dr. M. M. Des: May 1 know whether the Engineers that were sent abroad
and have come back, are serving in the Union Government or in their respective
State Governments?

Shri Santhanam: The KEngineers are selected from the various States.
They are sent for a four and o half months intensive training in the practical
sspects of road-making. That hus nothing to do with research.

Shri Kamath: What are -the antecedents of this Dr. Zipke? What are his
qualifications? What work had he done in his field before Government asked
for his services in India?

Shri Santhanam: The Engineer who has been selected has been associated
with the Federul Institute of Technology, Zurich. He is considered topmost
in his line in Switzerland. He is the author of many publications and has done
extensive research work. He was interviewed and specially selested by Dr.

8. S. Bhatnagar.

Shri Majumdar: Could the hon. Minister give us any information whether
this Scientist hus any experience of tropical conditions?

8hri Santhanam: DBasic scientific information is practically of universul
~validity.

Shri Kamath: Were any applications invited......
Mr. Speaker: I am going to the next question.

U. P. RicE FOrR MADRAS

*17568. Shri V. K. Reddi: (a) Will the Minister of Yood be pleased to
state whether it is a fact that a large quuntity of U. P. rice was allotted to
Madras State by the Government of India?

(b) What is the quantity so allotted?

(c) What is the price of U. P. rice sold to Madras?

(d) Have the Government of Madras chjected to the high price.of U.P. rice?

(¢) Have the Government of Madras sent any representation to subsidise
‘the U. P. rice?

(f) What steps have the Government of India tuken in the matter awnd if
none, do they propose to take any now?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
and (b). Out of a total allotment of 2 lakh tons rice so far made to Madras
since 1st January 1950, nbout 40,000 tons is from U.P.

(¢) The price of rice varies according to the quality supplied in each case
e.g. f.o.r. price (excluding cost of bag which is annas /10 4 per maund) of grade
1 quelity ranges from Rs. 29/10/10 to Rs. 82/13/5, grade II from Rs. 25/9/1
to Rs. 26/10/10, grade III from Rs. 19/15/4 to Rs. 22/0/2. ,

(d) No objection to the high price of U.P. rice as such has heen received
from the Mudras Government. That Government, however, recently com-
plained that the prices of superior varities of U.P. rice are very high as com-
pured to the prices of supervior grades of Madras rice. Since the superior
varieties of Madras rice do not compare favourably with the extra superior
quality of U.P. rice and as the prices of different grades of rice are fixed in
relation to their quality, the Madras Government have heen asked to forward
samples of their rice which they consider comparable to the superior quality
of U.P, rice for examination. The Madras Government's reply is still awaited.
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(e) No.
(f) Does not arise.

Shr V. K. Reddi: How do the prices of rice produced in Mudras compare
with the prices of rice produced in the U.P.?

8hri Jairamdas Doulatram: As I said, it all depends on the quality. At
present, I have got the prices of two varieties of Madras and U.P. rice.

Shri Bharati: The best variety.

~-

Shri Jairamdas Doulatram: The price of the best, that is the superior
wariety in Madras is Rs. 12-15-9 to Rs. 14-12.9, and that of the superior variety
in the U.P. is Rs. 28-2-0 to Rs. 28-0-0. This is the second grade of U.P. rice.

8hri V. K. Reddi: What are the reasons for this high price?

Shri Jairamdag Doulatram: One of the reasons may be that the demand
for the superior quality is much greater than the supply.

- Shri V. K. Reddi: Do Government propose to allot Orisse rice to Madras,
‘where it is cheaper?

‘Bhri Jaifamdas Doulatram: The difficulty is that when a demand comes
from a provinee, we try to give them the rice that is immediately available to
meet their diffiewlties. If at that time, we wait and say that we shall gend
Orisga rice, there will be difficulties in the region which is in need of im-
mediate supply.

_ Shri Brajeshwar Prasad: Has any progress been made in the proposal to
import rice from Burma?

Shri Jairamdas Doulatram: The matter is under consideration wnd negoti-
ation.

Shri Alagesan: With regard to this particular consignment, is it not a fact
that the difference in price between the Madras rice and the U.P. rice comes

to about Rs. 108 lakhs, and the Madras Government is not able to pay this
and has asked the Central Government to pay a subm’dy?’ '

Shri Jairamdas Doulatram: That matter is under consideration. There will
be no question of subsidy. There is another proposal which is under considera~
tion.

Shri Bharati: What is that?
Mr. Speaker: Order, order. Tirumala Rao.

8hri Tirumala Rao: Is it a fact that the need of & rice eating province like
Madras is being unduly exploited by the U.P.?

Mr. Speaker: Order, order.
Shri Jairamdas Doulatram;: I would like to clear this point.
Mr. Speaker: 1 did not allow that question.

~ Shri Bharati: The hon. Minister sa‘d that there is some proposal regarding
the question of subsidy I would like to know what that proposal is. Is the hon.
Minister also aware of the very strong condemmation on the floor of the Madras
Legislative Assembly with regard to this? They say that they have lost about
one an: g half crores of rupees on account of this deal.
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Shri Jairamdas Doulatram: It is true that the Madras Government would
have to pay Rs. 108 lakhs if they sell this rice at the same price as the local
rice procured in U.P. Madras is not the only province which has had to take
the U.P. rice. We had 1,85,000 tons of rice. We gave Madras 39,380 tons,
Bombay 84,148 tons, Seurashtra 3,000 tons, Mysore 5.000 tons, Travancore
and Cochin #0,000 tons, Defence Services 20,000 tong, Delhi, Cutch, and other
places, 3,500 tons. —

Shri Bharati: My question was ...
Mr. Speaker: Order, order.

8hri M. A. Ayyangar: May I ask the hon. Minister if he could arrunge to
send the wheat allotted to Madras to U.P. and in exchange get the quulity of
rice required by Madras?

8hri Jalramdas Doulatram: It is not possible to wait to negotiate a barter
when the needs are urgent.
Shri Bharati: On a point of grder, Sir.

Mr. Speaker: | do not allow any point of order now. We shall see later on.
TELEPHONES FOR VIJAYAWADA

*1769. Shri V. K. Reddi: (a) Will the Minister of Communications be
pleased to state the number of Telephone connections given to the public in
Vijayawada during 1946, 1947, 1948 and 1949?

(b) What is the capacity of the Vijayawada Telephone exchange?

(c?) What is the number of applications pending for new telephone eonnec-
tions ,

(d) What is the number of telephones disconnected during 1948-49 and 1949-
650 for unauthorised use?

The Deputy Minister of Communications (Shri Khurshed Lal): (a) 32, 54,
27 and 5 respectively.

(b) 250 lines.

(c) 277.

(d) 3 and 11 respectively.

Shri V. K. Reddi: What was the number of connections given in 1949?

Shri Khurshed Lal: Five.

Shri V. K. Reddi: Has the Government received any representation from
the people of Vijayawada for giving more connections?

Shri Khurshed Lal: T do not know of any representation but T know that
the present switchboard has a capacity of 250 lines and we are shortly replac-
ing it by another of 450 lines.

DEVELOPMENT OF ELECTRICITY IN ASSAM

*1760. Maulvi Wajed All: Will the Minister of Works, Mines and Power be
pleased to state:

(2) whether the attention of the Government has been drawn to the remarks
in page 34 of th: book ‘‘Provineial Development Programme®’, published by
the Government of India, regarding the development of Electricity in Assam;
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() whether it is a fact that the State of Assam and a large rection of people
made u representation for & Hydro-electric and barrage scheme of the river
Barnadi in the district of Burrang, Assam; and

(c) if the sunswer to parts (a) and (b) above be in the affirmative, whether
«Government have under consideration the financing these schemes or at lcast
some?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Yes.
(b) Government of India have no information.

(¢) Government of India have .alreudy taken up the investigation of two
multipurpose projects on the Manas and the Dihung rivers in Assam. Further
.developments will depend on the results of these investigations.

Maulvi Wajed Ali: May I know what is the time that will be taken for the
investigation of these projects?

Shri Gadgil: It is impossible to say. It will depend on many factors in-
.cluding the nature of the river and other matters connected therewith.

Maulvi Wajed Ali: Will the Government of India undertake to finance
these projects if it is reported as successful after the investigation?

Mr. Speaker: It is at present problematical.
GoVERNMENT POULTRY FARMS

*1761. Shri Khaparde: (a) Will the Minister of Agriculture be pleased to
state the number of Government Poultry farms in India?

(b) What is the annual expenditure incurred by the Government of India
on poultry farms?

(¢) What is the annual income from such farms?

The Minister of Food and Agriculture (Shri Jaifamdas Doulatram): (a) to
(c). Information is being collected and will be laid on the Table of the House
in due course.

Shri Brejeshwar Pragad: Is it a fact that the Poultry Expert in charge of
the Poultry Farm in Delhi Cantonment has said that large numbers of eggs
sold in Delhi are collected from the banks of the Jumnsa, they being crocodile
oggs?

‘Mr. Speaker: Order, order.

Bardar B. 8. Man: What arrangements are there for making available

these poultry birds directly to the farmers from these Government Poultry
Farms?

Shri Jairamdas Doulatram: It is open to them to make purchases from the

Farms?
VETERINARY DIYPENBARIES
*1762. Shri Khaparde: Will the Minister of Agriculture be pleased to lry
on the table a statement showing: _
(a) the number of Velerinary dispensaries in India;

(b) the number of cattle treated in these dispensaries in 1949; and
(c) the diseases for which the cattle were treated?
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The Minister of Pood and Agriculture (Shri Jairamdas Doulatram): The in-

formation is being collected and will be laid on the Table of the House in due
course. \
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; 'Fl]l;'l Khaparde: Are the Government aware of the fact that animals also die
(o) A, ? e

Mr. Speaker: Let the information be there and then the question may
follow.

Shri Jairamdas Doulatram: I suppose the hon. Member is referring to
rinderpest. I can give him information regarding that. Rinderpest has been
progressively on the decline. In Madras during 1946/47 there were 6,760 cases
of mortality. In 47/48 1,605 cases, and in 48/49 601 cases.

So also in Bombay and U.P. it is progressively on the decline.

8hri Zangre: Are there any mobile veterinary dispensaries in India?

Shri Jairamdas Doulatram: The State Governments will be able to give

that information. Regarding the Centrally Administered Areas I would like
to have notice.

BouNDARY LINE BETWEEN BALLIA (U.P.) AND SHAHABAD (BIHAR)

*1763. Dr. R. 8. 8Singh: (a) Will the Minister of Agriculture be pleased to
state the total acreage of cultivable land which remained uncultivated during
the years 1948-49, ard 1949-50, due to disputes arising from the change of
courses of the River Ganga between the districts of Ballia (U.P.) and Shahabad
(Bihar)?

(b) Do the Government of India propose to take any steps to demarcate u
definite boundary line between the two districts?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) 'I'he
information is being collected from the Governments of Uttar Pradesh and
Bihar and will be placed on the Table of the House when received.

(b) The question of demarcating fixed boundaries between the States of
Uttar Pradesh and Bihar is under consideration.

Dr. R. 8. 8ingh: Not between U.P. and Bihar but between the districts of
Ballia in U.P. and Shahabad in Bihar.

Shri Jairamdas Doulatram: That matter is under consideration.

Dr. R. 8. Singh: Is it a fact that hundreds of acres of fields remain wun-
harvested due to this fued arising out of the disputed ownership of alluvicn and
deluvian land on both sides?

Shri Jairamdas Doulatram: That is the report we have received.

Dr. R. 8. Singh: May I know whether the (Government of India could

expedite the matber and get the boundary line demarcated before the next
harvest season?
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Shri Jairamdas Doulatram: I shall have that examined if it is possible but
I think a Committee has been appointed which is going into the matter and
we shall take steps on the report of that Committee.

Dr. R. 8. Singh: May I know whether that Committee has been authorised
to demarcate the boundury line or simply to study the problem and report?

Shri Jairamdas Doulatram: I have not got definite information but I
believe it is for the purpose of reporting and making recommendations and
not for implementing them.

Dr. R, 8, 8ingh: Muy 1 know the names of members of that Committee
and may I know when the Committee was appointed?

Shri Jairamdas Doulatram: I have not got the names. I think the Fro-
vincial Governments appointed the Committee.

Shri Hossain Imam: Do Government propose to constitute a Committee
themselves to decide this matter once for all?

Shri Jalramdas Doulatram: That matter will be examined when we get the
report. ‘

Shri T. N. Bingh: Is it a fact that the representatives of the two Govern-
ments of U.P. and Bihar went into this question of boundary recent!y?

Shri Jajramdas Doulatram: I have no information. Probably it may have
been. The matter is now under adjudication by u Committee to which both
Governments are party.

Dr. R. 8. Singh: May I know whether that Committee has yet met ana
whether it has been given any time-limit for settling that dispute?

Shri Jajramdas Doulatram: I shall need notice of that.

8hri Tyagi: Does not the midstream law of boundary apply between thes:
two districts?

Shri Jairamdas Doulatram: The cause of the present dispute is that.the
river shifts.

DamAGE To QUARTERS AT KOARI CAMP AT BHAKRA

*1764. Shri Sanjivayya: Will the Minister of Works, Mines and Power b
pleased to state:

(a) whether it is a fact that during the fierce storm at Bhakra on 22nd March,
1950 almost all the quarters at Koari Camp crumbled to the ground;

(b) whether it is a fuct that the bridge joining the Camp with Bhakra Camp
also cracked at three places and was rendered useless; and

(c) if the reply to parts (a) and (b) be in the affirmative, what is the esti-
mated loss to the Government on account of this?

The Minister of Works, Mines and Power (Shri Gadgil): (a) to (c). Shakrs
Dam Project is under control of the Government of the Punjab (I di~

Gov-
ernment of India have no information. v
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. INTERNATIONAL RicE CoMMISSION

*1765. Shri Barman: \Vill the Minister of Agriculture be pleased to stute :

(2) the decisions made by the International Rice C issi
Seremae. oy Cisios \ - nternational Rice Commission at the Con-
€ held goon on the subject of investigat
tion of rice in different countries ; anci lgation of the cost of produc-

G (bf) whether India h.us taken any steps so far to ascertain views and informna-
lon from other countries, as was recommended by that Conference?

'Tpe Minister of Food and Agriculture (Shri Jairamdas Doulatram): (g)
Official report of the mecting has not yet been received. Our delegation has
howeve.r, reported that their proposal that the cost of cultivation should b:a
ascertained in each country was not accepted by the Council. As n compromise
1t was suggested that individual countries might exchange this information
between themnselves.

ib) It is proposed to take action as soon as the official report is received.

Bhﬂ )iﬂl'ml.n: Do Government at present follow any data or any general
principle in the determination of the prices of the several grades of rice .in the
country?

Shri Jalramdas Doulatram: As I have explained on an earlier occasion, the
Government fixes the price only for the procurement of grains and that is nct
ypreceded by any exact calculation of the cost of production. A large number
<. other factors including the price at which we will be able to procure and
tee price at which the consumers ean be given that rice are involved. There
i a0 previous examination of the cost of production in each area. As the
House knows there are numerous varieties of rice. It will be difficult to hx

- the price of each without a survey of the cost of production of each variety
in oach place. By the time the survey is completed new factors will ha,e
suisen all which makes it a very difficult proposition to relate price to cost.

Shri Kamath: From reports and other records available to the (Governinent,
which country has the lowest productivity or yield per acre of rice and where
does India stand in that list?

Shri Jairamdas Doulatram: India is fairly low, I am afraid.

Shri M. A. Ayyangar: May I know if any attempt has been made to arrive
at the cost of production of rice between State and State in India?

‘Shri Jairamdas Doulatram: No attempt has besn made. We propose to
‘have some kind of a sample survey of certain limited areas to find out the
cost of production but much will depend upon the amount of money made

available for these operations.

Shri M. A. Ayyangar: Have Government any control over the procurement
price in the various States?

Shri Jairamdas Doulatram: Government has complete control over the pro-
wourement price.

Shri M. A. Ayyangar: How far have Government exercised their control
over the price that prevails in U.P. against the price prevailing in Madras?

‘Shri Jajramdas Doulatram: There is difference in the superior varieties.
*The more common varieties are more or less of the same price, namely round
about Rs. 12 per maund. It is in regard to the superior varieties that there

is 80 much disparity.
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Shri Barman: Who fixes the price of rice, th Central G
State Gorermann; W p . the Central Government or the
Shri Jairamdes Douldtram: The Central Government. The State Govern-

ment make proposals. We discuss and examine them. and certain adjustinents
are made and then the Central Government approves of the prices.

Shri Tyagi: May T know if the superior variety of the U.P. rice is sold at
the same price in U.P. as in Madras?

-
Shri Jairamdas Doulatram: Yes, except for the:incidental charges and other
expenses.

River VarLey SCHEMES UNDERTAKEN BY STATE GOVERNMENTS

*17668, 8hri Deogirikar: (1) Will the Minister of Works, Mines and Power
be pleased to state whether Government give loans or subsidies for river valley
schemes undertaken by the State Governments?

(b) If the answer to purt (a) ubove be in the affirmative, how much loan or
subsidies have sc far heen given to such schemes and to whom?

(¢) Was any representation made by the Bombay State Government for
loan for Koynn River Project and if so, with what result?

The Minister of Works, Mines and Power (Shri Gadgil): (a) Loans are given,
il budgetary position permits.

(b) A statement is Tuid on the Table of the House.

(¢) The Koyna river Project was included in the list of schemes for financing
which the Government of Bombay wanted a loan from the Government of
India during 1949-50. But the investigations on the project not having heen
completed, no loan was considered.

STATEMENT

Total loans sanctioned up to lst April, 1850, to certain Stales for River Valley Develop.
ment Projects

Nameo of tho State. Namo of the Projoct for which Amount of losn sinctinned

losn wes senotioned.

Rs.

Oriasa Hirakud Dam Project. 3,88,00,000
Bihar Damodar Valley Corporation. 2,11,37,000
Weost Bingit* Dam>da* Valley Corporasion 3_.02,03,000

Mryurakshi Resarvoir Projeot. 1,75,00,900
Punjab* Bhakra Nangal Project. 12,682,00,000

Ferozepur Canals Project. 18,00,000

*Since 16th August, 1147.

Shri Deogirikar: May I know whether the Koyna River I'roject was under-
tnken by the Bombay Government independently or in consultation with the
Central Government?

Shri @adgil: The scheme has been undertaken by the Government «f
Bombay without reference {o the Government of India. But as usual such
udvice us is available is given to every State Government in these matters.

Shri Deogirikar: What assistance other than monetary has been given by
the Central Government to the Bombay Government? :

Shri Gadgil: We placed our geological officers at the service of the Bombay
(Government as also our hydrologists and electricians.
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Shri Deogirlkar: What will be the total expenditure for the completion of
the scheme?

Shri Gadgil: As far as I know the Bombay Government estimated the total
cost to be about 45 crores of rupees.

RESEARCH ON (3RASS FOR FODDER

#1767, Shri Jnani Ram: (a) Will the Minister of Agriculture be pleased to
state whether research is being made for different varieties of grass suited for

fodder and if so, in what way?
(b) What progress, if any, has been made in this work?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) and
(b). The information regarding different varieties of grass suited for fodder
is be'ng collected and will be laid on the Table of the House in due course.

Shri Kamath: In view of the fact that there is food scarcity in several parts
of the country is any research being conducted on edible grass for human beings
and may I know whether (Government is encouraging the cultivation of such
edible grass for human consumption?

Shri Jairamdas Doulatram: I am afraid the hon. Member is giving me mcre
information than 1 possess.

Shri Kamath: I am asking whether any research in this direction is beidy
conducted.

Mr. Speaker: Order, order.
Shri Jnani Ram: Which are the institutes in which the research work is
being carried on?

Shri Jairamdas Doulatram: It is going on here in the Delhi Institute and
at a number of centres in the Provinces but until I get the information 1 have
called for I will not be ablo to specify the places.

8hri Kamath: Is Government aware that recently several scientists have
declared that certain types of grass are very edible and nutritious also for
human beings......

Mr. Speaker: Order, order.
WAYSIDE RATLWAY STATION AT PIMPRI

*1768. 8hri Deogirikar: Will the Minister of Rallways be pleased to state:

(n) whether any representation was made by displaced persons and Nagrik
Sanghtan Samittee of Poona for opening a wayside station at Pimpri (i.e., bet-
ween Kirkee and Chinchwad);

(b) whether it is a fact that ‘the displaced persons about 10,000 in number
at the Pimpri Camp undergo great hardships for want of such a station; and

(¢) if so, whether Government propose to open the station at least for local
trains between Poona and Lonawala at an early date?

The Minister of State for Transport and Rallways (Shri S8anthanam): (a) Yes,
such representations have been made.

(b) Displaced persons living in the Camp do not have to undergo great hard-
ships on this cceount, since Chinchwad station is situsted within a mile of ths

camp.
(¢) No.
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Shri Deogiiikar: May I know if such stations for displaced persons have been
wpened in other places?

Mr. Speaker: On which line?
Shri Deogirikar: Throughout the whole of India.

Mr, Speaker: If the hon. Member specifies the line the question can be
asked.

Shri Deogirikar: On the G. I. P. Railway.
Shri Santhandm: I will require notice of that question.

MoTOR TRANSPORT TRAFFIC IN STATES

*1769. Shri Deogirikar: Will the Minister of Transport be pleased to state:

(a) what capital have State Governments invested in the motor transport
services -taken over by them: and

(b) whether th: Government of India have advanced any capital to the
States for the purpose?

The Minister of State for Transport and Rallways (8hrl Santhanam): (a) Road
transport is a State subject and the position,regarding the services taken over
by the States and the Capital invested by them continues to be fluid. The
information is not available with the Government of India.

(b) The capital investment made by the Central Government (Ministry of
Railways) in road transport undertakings amounts to Rupees 116-53 Iakhs
inade up as follows:

Bombay Stato Road Transport Corporation Rs. 102,00 Lakh
Provincial Transport Company

(Madhya Pradesh) . Rs. 3:47 Lakh
C. P. Transport Scrvices Ltd.

(Madhya Pracosh) .. Rs. 9:66 Lakh
Kulu Vall:y Transport Ltd. (Punjab) Rs. 1'40 Lakh

UNALLOTTED QUARTERS IN VINAY NaG2BR AND Ma~N NAGAR

21770, 8hri Dwivedi: (a) Will the Minister of Works, Mines and Powor hc
plensed to state whether it is a fact that quarters more than hundred in numbers
are lving in a neglected stute without being allotted to Government employees,
in the area round about the Lodi Colony and elsewhere in New Delhi?

(b) Was any attempt made to allot these quarters to a class of ernployees?
(c) Ii so, why have the allotments been cancelled?

(d) Are the fittings and fixtures of these quarters passing into a state of
decay and damage?

(e) If so, how long will it take to bring them again into habitable state?
(f) What is the loss caused to Government as a result of this?
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The Minister of Works, Mines and Power (Shri Gadgil): (s) to (c). Some
newly constructed quarters at Vinay Nugar and Man Nagar are pending allot-
ment. Applications were received recent]y by the Estate Office and are being
compiled. They are not lying in a neglected state.

(d) No.
(e) and (f). Do not arise.

= A Fa7 Az A € R qE gade W fFI IR § AR
et FY 7 T GEY & A TadAvE TEET #aT YT HT W E !

Shri Durivedi: Is it a fact that ciuar‘oers are subletted te the Government
employees? If it is a fact then what arrangements Government are making in
this respect?

8hri Gadgil: No subletting is allowed unless the permission of the Estate
Officer is taken and that is given if the allottee wants o share his accommoda-
tion with a refugee officer.

RESEARCH ON STABILISED SOIL AS BUILDING MATERIAL

*177).. Shri Dwivedi: (a) Will the Minister of Works, Mines and Power
he pleased to state whether any kind of research work has been done on the
possibility of stabilised soil being used for building purposes?

(b) If the answer to part (a8) above be in the affirmative, where has this.
work been done?

(¢) What is the.result of this research?
The Minister of Works, Mines and Power (Shri @adgll): (n) to (c). No such

research work has been dono by any orgamsutmn under the Ministry of Works,
Mines and Power. Some bm]dmgs using stabilised soil for walls were, how-
ever, constructed by the Punjab Public Works Department more than a yvear
ago, under the direction of the Soil Research Section of that Department. An
officer of the Central Public Works Department has been deputed for training
for threc months, in soil stabilisation in the Research Laboratory at Karnil.
and it is proposed to construct a few houses according to this method, on an.
experimental basis, on the officer’s return from training.

s fa¥dy : Efgorsst w@Ew ¥ &7 g wEEl AT WS FAF ¥
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Shri Dwivedi: What is the difference in the cost of construction between
houses made of stabilized soil and those made by the ordinary method?

Shri Gadgil: T require notice but as far as I know the cost of the construc-
tion of houses that is being experimented at Karnal is a little less than the

cost of traditional houses.

Shn_vaBne: What would be the duration or life of these houses as
compared with brick and cement houses?

8hri @Gadgil: The new houses have not yet been built. It is very difficult
to give an idea of the duration but it is estimated that it will last a little less

than the life of a traditional house.
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8hort Notice Question and Answer
. RAILWAY ACCIDENTS

8hri Hanumanthalya: Will the Minister of Railways be pleased to state:

(a) the number and the nature of Railway accidents thut occuxred in India
between the 11th and the 14th of April, 1950;

(b) the number of people killed and injured in each of these accidents;

(c) the estimated total loss to the Railway properties in each of these acei-
dents; and

(d) the causes of each of these accidents?

The Minister of Transport and Railways (Shri Gopalaswami): (1) There huve
been two accidents between the dates mentioned. Both occurred on the 12th
of April, 1950, and concerned passenger trains involving loss of life and grievous
burt. No. 10 Down Kumaon Express on the O.T.Railway and 18 Down Delhi

Express, were derailed.

(b) In the accident on the O. T. Railway, 36 persons were killed and 155
were injured (including 54 who proceeded on their journev after receiving
irst aid on the spot). In the accident to 16 Down, 17 were injured consisting
of 3 cases of fractures and 14 of .minor injuries.

(e) About Rs. 10,000 in the casce of 18 Down on the 1. 1 Railway. In the
other case, information in this ren-.pect is awaited.

d) The Gavernment Inspector of Railwuys is holding an enquiry into the
accident to 10 Down Kumaon Express. which prima facic appears to be a cuse
of sabotage. In the other case the enquiry by the Chief Government Inspector

of Railways is fixed for 17th instant.

Shri Hanumanthaiya: Were the engines that were involved in these two
accidents of the new type that were purchased from America?

Shri Gopalaswami: One of them I think is of the new tvpe. Yes, the one
involved in the E.LR. sccident was of the new type.

Shri Majumdar: Is it a fuet that the crew men were not sufficiently exper-
tenced?

Shri Gopalaswami: We have no reason to think so.

Shri Joachim Alva: Will the hon. Minister see that a speedy settlement
of claims for compensation to the sufferers is effected?

Shri Gopalaswami: We have taken action for the appointment of commis-
sioners to assess and pay this compensation.

Shri Kamath: Have strict instructions been issued against the imordinate
or undue speeding of trains with a view to mnking up lost time?

Shri Gopalaswami: As i matter of fact, we did issue some instructions for
speeding up trains, but after these necidents have taken place we have iseuod
revised instructions to go slow with the speading up.

Shri Hanumanthaiya: Was there another accident on the 14th of this month
8hri Gopalaswami: T have not heard of any yet.
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Shri Bharati: Sir, I wanted to submit this for your consideration as a poiné
of order. That point may incidentally involve a question of privilege of this
House. When an hon. Member has put a supplementary question to  the
Minister and the hon. Minister has not answered that supplementary in terms
thereof—obviously, his attention perhaps not being rivetted to it—is it not a
question of privilege to point out to you that the question has not been answered ?
In this particular instance, I may point out that my question was not at all
asnswered. If you are pleased to enquire about the reference, I may say it
was a very important question. Mr. Alagesan referred to the point about the
subsidy of Rs. 1,08,00,000. The hon. Minister said there was no question of
subsidy but that there was some other proposal. My question was, ‘‘What was
the proposal?’’ The hon. Minister has not given uny answer to that. There-
fore, T wanted to raise this point that the question was not answered in the
terros thereof. I was not allowed. That is one point of order.

My next point of order bears upon the previous one. When an hon. Member
says he has a point of order, has he not precedence to be heard or can it be
postponed? This also is I think a matter of privilege of the Members.

Mr, Speaker: Of course, as regards the first alleged point of order, the hon.
Member wanted to convey to me a sort of grievance that his question was not
replied to. In fact, requests of that type have been made and I have allowed
many times the question being repeated. But when half a dozen Members are
trying simultaneously to put & question, it is not possible, nor even desirable,
to encourage the questions being repeated. That is my view of the matter.
Therefore, I thought it better to pass it nver. That is as regards the first point.

As regards the other point, the hon. Member certainly has a precedence.
provided the Chair feels that there is really going to be a point of order,—not
otherwise. Under the guise of raising a point of order, a Member cannot claim
precedence to intervene and make a submission when the other business of the
House is going.on. So, that disposes of that point of order.

8hri Gautam: On a point of clarification, Sir.
Mr. 8pedker: We need not have any discussion.

WRITTEN ANSWERS :I‘O QUESTIONS

KARNAL FArM

*1758. Oh. Ranbir 8ingh: (a) Will the Minister of Agriculture be
pleased to state whether it is g fact thay the Karnal Farm under the Indian

i&g;icultu:a] Research Institute is one of the biggest experimental furms in
ndia?

. (b) . What is the yield of each food crop during the past three years in the
"arn ? :

(e} Ts it n fact that the yield of certain crops including wheat is lower than
that obtained by the villagers in the neighbouring lands?
(d) Have Government investigated into the cause of this?

() Whut are the annual irrigation charges at the Karnal fatra &nd the
Institute at Delhi?

(1592 ).
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The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) Yes.
(b) A statement is laid on the Table oi the House.

(c) Comparative statistics of yield have been asked for but have not yet
been received. .

(d) Yes.
(e) Rs. 5,100 at Karnal and Rs. 67,000 at Delhi.

STATEMENT
(Figures are in maunds per acre)
19046-47 104748 1948-49 1949-50

Paddy (Irrigated) 15.4 18 0 104 22-01
Maize (Unirrigsated) 17-5 2:8 3-6 709
Cram (Unirrigatcd) 10,1 37 10-1
Wheat (Unirrignted) 101 76 6-0 )

)
Barl:y (Unirrigated) 259 -9 -4 ) *

)
Oats (Unirrigated) 169 13 8 66 )

* Yields varying from 15 to 25 maunds are expected from the ensuing harvest.

RESKEARCHES AT THE INDIAN AGRIOULTURAL RESEARCH INSTITUTE

*1754. Oh. Ranbir Singh: (a) Will the Minister of Agriculture be pleascd
to state the specific results of rvescarches carried on at the Indian Agricultural
Research Institute during the past five years leading to the production of more
food?

(b) What help has the Institute given to the Siate Institutes in the'r re-
searches for inereasing food production?

(¢) What ig the ¢n-ordinating machinery between the I.A.R. Tnstitute, Delhj
.and other central organisations for research on rice, potato, jute, cotton, tobacco
eto.?

The Minister of Food and Agriculture (8hri Jairamdas Doulatram): (a) and
(b). A statement is placed on the Table of the House. [See Appendiz VII,
annexure No. 29.]

(e) Direct contacts between the Diractors of the Institutes.
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WATERFALLS OF NORTHERN INDIA

*1772. Shri Dwivedi: (a) Will the Minister of Works, Mines and FPower
be pleased to state whether Government are aware that there are some water
falls in Northern Indin situated in Vindhya Pradesh like Keonti and Chachai
which are capable of big Hydro-electric Project?

(b) If so, have the Government of India given any attention to the investiga-
tion of the possibilities of producing cheap electricity for increasing the econo-
mic potentiality of Vindhya Pradesh through her mineral wealth?

The Minister of Works, Mines and Power (Shri @Gadgll): (a) Government of
India have no specific information concerning the water falls situated in Vindhya
Pradesh at Keonti and Chachai.

(b) The mineral resources of Vindhya Pradesh are fairly well knawn to the
Geologicul Survey of India, and a detailed examination of the mineral deposits
of the region forms part of its programme. A Geological party worked in the
Korar Coalfield in the field senson of 1948-49. A list of the investigations
included -in the programme for the current field season, in addition to the im-

portant work of exploration by drilling of the Singrauli Coalfield, is laid on the
Table.

I may add that cheap electricity is not the only factor in opening up winernl
deposits; there are various other important factors, such as finance availability
of proper technical personnel, cxistence of transport fucilities, ete. which have
to be takea into account before undertaking exploitation of the minersl deposits
of any area.

List of investigationa
(1) Investigation of the diamond occurrences near Rajgawan Panna,

(2) lnvesti?ntion of glass-sand ochres and clays in the Tons Valley, vicinity Santna-
mankipur Railway Station, .

(3) Investigation of the baryies deposits near Surajpur of Orchha State in the Tikkam-
garh District.

(4) Continuation of the Survey of limestone belt stretching through Maihar and Satna.

DxrposITS UNDER “ OWN YoUur OWN TELEPRONE’’ SCHEME

*1778. Shri B. K. P, Binha: (1) Will the Minister of Oommunications be
pleased to state whether it is fact that the money deposited by prospective sub-
scribers under the ““Own Your Own Telephone Scheme” is being or is pro
posed to be spent on the general expansion of the Telephone services?

(b) 17 so, what is the amount so far spent out of such deposits?

(c) What is the exact nature of the work on which such money is Leing
spent?

The Deputy Minister of Communications (Shri Khurshed Lal): (n) Yes.
(b) The amount allocated for expenditure during 1949-50 was Rs. 50 lakhs.

(¢) Opening of new exchanges, erecting of trunk circuits and expansion of
cxisting telephone systems.
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LooTiNG oF PASSENGERS IN 56 DowN TRAIN

*1774. Shri Sanjivayya: (1) Will the Minister of Rallways be pleased to
state whether it is a fact that on 1st April 1950, passengers travelling by
56 Dowu train between Kurraiy and Gola on the O.T. Railway were the victims
of u daring loot?

(b) If so: what is the approximate value of the property looted ?
(¢) What action have Government taken in this matter?

The Minister of State for Transport and Rallways (Shri Santhandm): (a) Yes.
The incident occurred between Golu Gokaran Nath and Kukra stations.

(b) The looted property is stated to include Rs. 15,000 in cash, n watch and
other sundry articles the value of which is not, however, known.

(¢) The incident was reported to the Govermment Ruilway Police and other
Civil authorities immediately ufter occurrence and investigations are in pro-
gress.

CONSTRUCTION OF KOTAH - CHITORGARH RAILWAY LINE

*177b. Shri Balwant Sinha Mehta: (a) Will the Minister of Rallways be
pleased to state when Government propose to undertake the construction of
the rai'way line from Kotah to Chitorgarh?

(b) Will it be a broad or metre gauge line?

(¢) How long will it take to construct it?

(d) Hcw much expenditure will be incurred on it?

The Minister of Transport and Railways (Shri Gopalaswami): (n) and (b).

Approval for the construction of this line on the metre gauge was given to the
Rajusthan Government in January 1949. Work on the construction has not
however sturted so far and the Rajasthan Government suggested recently that
the (GGovernment of India may consider the construction of this line to broad
gauge. The proposal is under examination.

There is no provision in the 1950-51 Budget for the construction of this line.
Jonszquent on the integration of State Railways, the project will now have to
be considered from an all-India aspect, and the Government of India are there-
fore not in a position at this stage to state when the construction will be under-
taken.

(¢) A project of this nature usually requires about 8 working seasons if
terrain through which it passes is hilly.

(d) A metre gauge link is likely to cost about Rs. 8 crores, while a brond
gauge link will cost about Rs. 6 te 7 crores.

SCHEME FOR BORING TUBEWELLS BY MR. ARMSTRONG

*1777. 8Shri Bhatkar: (a) Will the Minister of Agriculture be pleased to
state whether Government have accepted a Scheme for boring tubewells sih-
mitted by Mr. Armstrong from the United Kingdom?

(b) What is the cost of the Scheme?
(c) When is the work to be started?
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(d) Is it a fact that Mr. Armstrong will obtain the machinery from Jobnson
and Compuny of United States of America?

(e) What is going to be the cost per tube-well under the Scheme?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a)
Certain proposals for the construction of tubewells in vthe Uttar Pradesh, Bihar
and Punjab made by the firm of Associated Tubewells L.td., London, which was
represented by Mr. Armstrong among others, were being discussed with them,
Lut no scheme has been accepted by the Government of India. A copy of the
draft agreement finally submitted by the firm has, however, been forwarded to
the State Governments of Uttar Pradesh, Bihar and Punjab for their considera-
tion. Any contract that may be entered into will be only between the firm and
the State Governments and not the Government of India. No contract has
vet been entered into by any of the State Governments.

(b) There will be three types of wells for each of which the cost will be
different. The exact number of wells to be sunk is also not yet settled. Assuni-
ing that a thousand wells are sunk, (which is the present proposal) the average
cost would be Rs. 30,000 approximately per well and the total value of the
contract would be Rs. 3 crores. .

(c) This will depend upon when the contract is entered into between the State
Government and the firm.

(d) We have no information.

(e) The cost of a well will depend upon the type of tube well. There ave
going to be three types of wells: (1) powered by electric-motors connected with
the existing electrical system, (2) operated by individual diesel engines, and
(8) connected to diesel generators capable of- powering 20 wells each. The cost
of the first type will be about Rs. 21,400 per well, cost of the second type will
be Rs. 28,700 and cost of the third type will be Rs. 46,200.

EXPENDITURE INCURRED OX LOCUST SCHEME

"".1778. Bhri Bhatkar: (a) Will the Minister of Agriculture be pleased to
state the expenditure incurred by the Government of India on the locust
Scheme in 1945.46?

(b) What is the expenditure proposed to be incurred in the year 1950-51?

(¢) What was the contribution of State Governimnents for each of the vears
1045-46, 1946-47, 1947-48, 1948-49 and 1949-50?

(d) What contribution is expected from the States in 1950-51°?

(e) Tf not, what are the reasons for exempting the States Governments
from payment?

The Minister of Food and Agriculture (Shri ~ Jairamdas Doulatram): (a)
Rs. 5,18,078-8-7. .

(b) Rs. 9,18,856-0-0.

(¢) 1945-46, Rs. 8,08,014-3-7, 1946-47, Rs. 4,056,000, 1947-48, Rs. 22,929,
1948-49, Rs. Nil and 1949-50 Rs. Nil.

{(d) and (e). The Governments of the States likely to be affected will set up
their own organisations within their States and bear the cost of the operatious
conducted within their territories. With regard to the cost of the warning
and supervisory arrangements and of mechanical operations in the desert breed-
ing areas of locusts which will be about half the total expenditure it is intended
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to incur it on behalf of the Central Government this year. At a recent Con-
ference of the Technical Officers of ten States concerned, representatives of
some -of the States desired that the Ceutre should not put on the States invited
the burden of the above expenditure, but take it upon itself. In view of the
urgency of the anti-locust operationg, the need of the Central Government to
have full supervisory responsibility for the co-ordinated control scheme, and
the repercussions which any locust outbreak caused through divided responsi-
bility would have on the present food situation this year, it-is proposed to treat
this year’s work as a special case. '

GRANT TO PUNJAB IRRIGATION INSTITUTE

*1779. Dr. R. B, Singh: () Will the Minister of Works, Mines and Power
be pleased to state whether it is a fact that the E.C.A.F.E. of the UN.O.
has made a grant to the Punjub Irrigation Institute, Amritsar, for studying
the problem of silting of rivers?

(b) If so, what is the amount of money granted to that institute?

The Minister of Works, Mines and Power (8hri Gadgil): (a) The Bureau of
Flood Control of the Economic Commission for Asia and the Far East have
sponsored a programme of research and experiments in connection with the
study of silt problem to be carried out at the Punjab Irrigation Research Inati-
tute at Amritsar. They have agreed to share the expenditure with the Punjab
(India) Government.

(b) The information has been called for from the Government of Punjab
(India) und will be laid on the Table of the House in due course.

K XPERIMENTAL PLANTATION OF AMERICAN HyBRriD MaAlzE

*1780, Dr. R. B. Bingh: Will the Minister of Agriculture be pleased to
state whether it is a fact that the Government of India propose to have-.an
experirnental plantation of American hybrid maize in India?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): Sixty
one varieties of maize hybrids have been received from the Food and Agri-
cultural Organisation and these will be tested in the maize growing areas during
the coming Kharif season.

INTEGRATION OF MAYURBHANJ LIGHT Ranway

*1781. 8hri Nalk: (a) Will the Minister of RMllways be pleased to state
the date on which final integration of the Mayurbhanj Light Railway has been
effected ? :

(b) What is the total gross and nett earnings over this railway?
(c) What are the passenger amenities hitherto provided on this Railway?

(d) Is it a fact that no lavatory facilities are available there and if so, do
Government propose to introduce the same

The Minister of Transport and Railways (8ari Gopalaswami): (a) The Mayur-
bhanj Light Railway which helonged to private Company vis. the Mayurbhanj

Railway Company Ltd., was purchased from the Company with effect from 1st
April, 1950.
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(b) The latest available figures (1948-49) of gross earnings are Rs. 8,25,891
and of net earnings, Rs. 1,79,240.

(c) and (d). The requisite information has been called for from the B. N.
Railway, of which this Ruilway now forms n part, and will be placed on the
Table of the House when received. If it is found the facilities referred to are
not available, necessary action will be taken.

SUGARCANE CULTIVATION IN ORISSA

*1782, Shri Nalk: (s) Will the Minister of Agriculture be pleased to lay
on the Table a statement showing the area under sugarcane cultivation in the
State of Orissa, with separate figures for the former Indian States now merged
in the State of Orissa?

(b) What is the average yield of sugarcane in the State and how does it
compare with other Sugar-cane producing States?

(¢) Is there any sugar factory in the State and do Government contemplate
starting any new factory there and if so, where and when?

The Minister of Food and AgFiculture (Shri Jairamdas Douldtram): (a)
83,000 acres in 1948-49.

Sepurate figures for former Indian States now merged in Orissa are not avail-
able and are being collected.

(b) A statemment is laid on the Table of the House. [See Appendix VI1I,
annexure No. 80.]

(¢) Two factories exist and two more units have been allotted to the State
of Orissa.

STOPPAGE AND ATTEMPT AT DERATLMENT OF Trains on B. B. & C. 1.
RaAILwAy

#1773. 8hri Vyas: Will the Minister of Railways be pleased to state:

(a) whether it is a fact that a B.B. & C.I. railway train was stopped after
1t had left Gudha Station (between Sambhar and Kuchaman Road) on the
wmorning of 26th March 1950 and the passengers were attacked by a gang;

(b) whether an attempt was madu to derail a train near the same stution
-on 81st March 1950; and

(c) if so, what steps have been taken to ensure the safety of trains and
passengers ?

The Minister of State for Transport and Railways (Shri 8anthanam); (a) Yes,
the 10 Up Fast Passenger train was stopped as stated at mile 12/8 on 26th
March, 1950 by passengers pulling the alarm chain. Government are informed
that no attack was made by any outside gang but that there was melee amongst
some of the passengers.

(b) Yes. Two sleepers were placed on the track.

(c) Passenger trains on this section are being escorted by police and Phulera-
Kuchaman Section is being patrolled by railway engineering staff.

CATTLE BREEDING RESEARCH STATION AT JUBBULFORE

*1784. Shri Vyas: Will the Minister of Agriculture be pleased to state
the number of calves of Kakrecha, Nagaur and Tharparker breeds purchased
by the Cattle Breeding Research Station of Jubbulpore during the year 1949-50?
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The Minister of Food and Agricuiture (Bhri Jalramdas Doulatzam): No animal
of any breed was purchased by the Cattle Breeding Research Station, Jubbul-
. pore during the year 1949-50. -
R Y

AROLITION OF ZAMINDARI SYSTEM IN CENTRALLY ADMINISTERED AREAS

*1785. Shri M, P. Mishra: (a) Will the Minister of Agriculture be pleased
to state whether Government propose to abolish the system of Zamindars in
-the Centrally’ Administered Areas in the near future?

(b) If the answer to part (a) above, be in the affirmative, what steps are
being taken in the matter?

b (o) If the answer to part (a) above be in the negative, what are the reasons
, therefor?

The Minister of Food and ‘Agriculture (8hri Jairamdas Doulatram): (a) to
¢ (¢). The question is under consideration.

Foop pEFIOIT IN BIBEAR

*1786, Shri M. P. Mishra: (a) Will the Minister of ¥ood be pleased %o
state what is the quantity of annual food deficit in the State of Bihar?

(b) What amount of fond-grains was allotted to the State of Bihar by the
Government of India during the year 1949-50 to meet its deficit?

+  The Minister of Food and Agriculture (S8hri Jairamdas Doulatram): (a) The
annual deficit in ils food budget declared by the Bibar Governmen$ varies
from year to year, but the average deficit during the last 4 years was waghly
1,80,000 tons per annum. For 1950, it is estimated by fhe Siate (idvernnsesmt
to be 2,382,000 fons whicR is very high when compured wifli th aetual supply
of 1,15,Q00 tong in 1949.

(b) A quota of 40,000 tons of food-grajns bas been ullotted for 1950 by the
Government of Indis.

Dacorrmes o RAILWAY STATIONS

*1787. Laly Achint Ram: Will the Minister of Rallways be pleased to state:

' (a) the number of railway stations where officials have been the victims of
dacoittes on all the Indian Railways from March 1949 to 31st Mlarch, 1950:

l“( (b) thé number of officials who suffered injuries, or loss of property in these
" dacoities; and

(¢) the ateps taken for the protection of such stations?

The Minigter of State for Transport and Railways (Shri Banthanam): (a) and

b). Information for the calendar year 1949 is given, as it is readily availhble.

‘he number of stations involved is 53, and the number of officials who sustained
:;’ d‘ljury or lost property are 47 and 85 respectively.

¢ (c) The agencies employed for prevensing such crimes in Railway premises
relude chowkidars and caretakers. Ruilway Watch and Ward Staff, Government
‘ailway Police and, where necessary, additional Armned Railway Protection
furolice.
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RATLwAY PassEs FOR OFFIOE-BEARERS OF TRADE UNIONS

1788, Shri Venkataraman: Will the Minister of Railways be pleased ta_
state:

(a) whether railway passes are issued to Office-bearers of recognised Trade
Unions;

(b) what is the class by which they are allowed to travel; and

(¢) whether any distinction is made in the issue of passes to the Office-
hearers of the Unions who are employees and who are non-employees?

The Minister of State for Transport and Railways (Shri Banthanam): (a) Yes.

(b) Under the existing instructions, officials of recognised unions, when
travelling on pusses issued to them in that capacity, are granted Class 11 passes
unless they are entitled to Class 1 passes under the normil railway rules, the
only exception being-that Class 1 passes, availuble over Home Line only, may
be given rt the discretion of General Managers to Presidents of Recognised
Unions who are not railway employees,

() No distinetion is made in the issue of passes except that Genered Managers
may issue First Cluss pusses to Presidents of Recoguised Unions in speciul
casen, as stated in the reply to part (b) of this question.

PAYSCALES OF RAILWAY STATION .MASTERS oN M. & 8. M. AND 8. I, RAILWAYS

*1789. Shrl Venkataraman: (a) Will the Minister of Railways be plensed
to state what was the scale of pay of the Station Masters and Assistant Station
Mautors in the M. & B M. and QI Railwava hofova the Cantral Pav Com-

LY Fisilea]
(1) What in the present seale of puy of these persons in theac two Railwaye?
(¢) Have their cases been considered by the Anomalies Committae?
‘(d); It 80, what is the result of such consideration?
The Minister of Transport and Railways (Shri Gopalaswami): (n) and (b).

A statement showing the position is lnid on the Table of the House [See Appendiz
VI, annexure No. 31.]

(c) Yes.

(d) That there is no anomaly in both Station Masters and Assistant Station
Masters in the lowest grade being on the scale 64—170 and that the number
ot posts of Station Masters and Assistant Station Masters in the next higher
grade 100—185 should be 20 to 25 per cent. of the posts in the lowest grade.

PAY GRADES FOR RAILWAY TIOKET-CHECKING STAFF

*1790.8hri Venkataraman: Will the Minister of Railways be pleased |
state:

(a) whether the Railway Board has introduced a new grade for the Ticke
checking staff, different from those rccommended by the Central Pay Con
mission?

{b) if so, what is the scale of pay of the new grade; and
(c) why was it iutroduced?
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The Minister of Transport and Railways (Shri Gopalaswami): (a) and (h).
The Pay Commission recomnmended the grades of Rs. 55—130 and Rs. 100—185
for Ticket Examining Staff. The scales adopted by Government are Rs. 60—1560
»ud Rs. 100--185 for Travelling Ticket Examiners and Rs. 5§5—180 and Rs. 80
—160 for Ticket Collectors.

(¢) 1t was felt that like Commercial Clerks, Travelling Ticket Examiners
valso hundled cash and came in contact with the public und should therefore be
given the seales applicable to Commercial Clorks .¢. Rs. 60—150 and 100—185.
The lowest scale recommended by the Central Pay Commission viz. 55—130 was
thowever given to ordinary Ticket Collectors and us in the parallel case of Office
Clerks etc. the next promotion grade is 80—160.

X-Ray PranTs 1N RaiLway HospiTALs
*179). Bardar Sochet Bingh: Will the Minister of Rallways be pleased  to
state
" (a) the numbor, place aud datc of installation of X-Ray plants in Railway
hospitals in the K. P. Raiiway; "

(b) the number and names of trained Radiologists on the permanant gtuff
of the E. P. Railway; and

(v) the years of iraining of the above?

The Minister of State for Transport and Railways (Shfi Saathanam): (u)
Two X-Ray plants, one in the Railway Hospital at Delhi and the other n the
NRailway Hospital at Lerozepur Cantonment, were put into  conunission in
| November, 1949,

() Three Adwistant Suvgeons, wiz. D AL Gl Tuneja, Flarunm Singly aud
0o

# [ L ¢ ) ) / / I' / ‘/ ‘ l. ,‘ [/ J/ . o 00 o o
Mohinder Singh Plato, who have received traming m Hadiology a/l[éoug[ [A'ey

do uot hold the requisite diplomu, wre cinployed pertnunently on’ 1. I, Railway.

(c) Dr. A. L. Taneja 1941, Dr. Mohinder Singh Plato 1947 and Dr. Harnam
Singh 1049,

STUDENTS SENT ABROAD FOR HIGHER AGRIOCULTURAL RBSEAROH

*1'192, Shri Balmiki: Will the Minister of Agriculture he pleasud to state:

(a) tha number of students sent ubroud for acquiring higher knowledge of
Agriculture and Animal Husbandry during the year 1948-49: and

(b) the amount spent on them during the yeur 1948-49?
The Minister of Food and Agriculture (8hri Jairamdas Doulatrém): (a) Nil.

(b) Does not arise.
Ram-cuM-Bus Ovur-AcENOIES ON B. N. RArLway

*1%98, Shri 8. O. Samanta: (n) Will the Minister of Railways be pleased
to state the names and number of Rail-cum-Bus Out-agencies that are funcs
tioning on Bengal Nagpur Railway? ‘

(b) How many of them were opened in 1949-60?

(¢) What sre the couditions on which these Out-agencies are allowed to
function? '



1602 PARLIAMENTARY DEBATES |11ta Arr. 1050

The Minister of State for Transport and Railways (Shri Santhanam): (a)
‘There are two Ruil-cum-Bus Out-ugencies, viz., Huzaribugh Town and Tamlulk
functioning on the [3engal Nagpur Railway. '

(b) Neither was opened in 1949-30. :

(¢) Out-ugencies are worked by contractors selected from suitable  road
transport operators on the route or in the ares in consultution with the Regionul
Transport Authority or by inviting tenders. Selected contractors execute work-
ing agreements which provide for (i) security required to be deposited, (i1)
charges to be levied, (1i) responsibility of the contractor for loss or damage
to guods or parcels while in their possession, and (iv) proper inaintenance of
books and accounts relating to the Qut-agency business.

ForEsT RESEARCH INSTITUTE AT DEHRA DUN

*1794. Shri 8. 0, Samanta: Will the Minister of Agriculture be pleased to
state the results so fur obtained by the experiments conducted by the Forest
Research Institute at Dehrs Dun?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): A brief
note on the subjeet is placzd on the Table of the House. [See Appendiz VII,
annczure No, 82.]

A reference is also invited to the following publications, copies of which
are in the Library of the House:

(a) ‘‘The Forest Reseurch Institute and Colleges™ (its scope and functions).
(b) Printed Resolutions of the Central Advisory Bourd on Forest Utilisa.
tion.
Suear CANE AND BEeer Roor

*1794-A. Dr. V. Subvemaniam: Will the Minister of Agriculture be pleased
to state the total quantity of sugar oane:

(a) grown in India, for the last two years;
(b) the quantity of beet root grown;
(t) the quantity of suéur produced from sugar cane and beet root;

(d) what arrangements there are for increasing the production of beeb sugac;
end - ' '

(¢) the places where sugar cane and beet root are grown in India and the
total quantity grown in each of such places?

The Minister of Food and Agrioulture (8hri Jalramdas Doulatram): (a)
5,64,50,520 and 5,07,88,400 tons (approximately) during the seasons 1947-48
and 1948.-49.

(b) Beet root for production of sugar is not grown in India.

) The normgl annual production of sugar from sugar-cage is about &
wilflon fons.

(&) Does not arise:

(e) A statement showing production of sugar-cine in various parts of India
during 1047.28 and 1948-49 is laid ou the Table of the House. [See Appendiz
Vil, annegure No, 88.]
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POPULARISATION OF VARIOUS SOHEMES OF RESEARCH

*1794.B. 8Shri Kannamwar: Will the Minister of Agriculture be pleased to
state whether Government propose to start an extension service for popularis-
ing the various schemes of research made in Pusa Agricultural Rescarch Insti-
tute for the benefit of the Agriculturists?

The Minister of Food and Agriculture (Shri Jairamdas Doulstram): The
question of organizing an extension service on a wide basis is under cousidera-
tion by the State Governments and the Government of India.

OrPENING OF NEW RaiLway StaTions on B. N. RaiLway

*1794-0. Maulvi Haneef: Will the Minister of Railways be pleased to
refer to the answers given to part (¢) and (d) of starred question No. 1808
on the 31st March, 1950 regarding opening of new railwey stations in the
B. N. Railway and state: :

(8) what is the result of the investigutions in respect of each of the first
three applications; and

(b) whether the applicants are informed of the decisions taken on their
applications? .

The Minister of State for Transport and Railways (Shri Santhanam): (a)
and (b). No justification exists for opening new stutions ut sites referred to
ugder the first and third upplications and the partics bhave been informed
aocordingly. Regarding the secoud application it is proposed to open a halt
station and the party will be advised of the position as soon us a decision is
taken for allotment of funds for the proposed work. '

EpisLE OiLs AnxD OIL SETDS

*1794-D. Pandit Munishwar Datt Upadhyay: Will the Minister of Agrle
oulture be pleased to state:

(a) the totel number of oil mills working in the country in the yesr 1949:

(b) the totel quantity of edible oils produced in the year 1949;

(c) the total quentity of oils consumed in the year 1949; and

(d) the total quantity of oil seeds consumed in the year 1949?

The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (e)
During 1949, 1082 oil ‘mills registered under the Faotories Act were reported
10 be working in the various parts of the country.

b) to (d). Two statements giving the avuilable informution are placed on
the lable of the House. [See Appendiz V1I, annczure No, 84.]

ConsumMPTION OF CoAL BY RAILWAYS

*1794.E. Shri Massey: Will the Ministet of Railways be pleased to refer
to the reply given to purt (b) of my Unstarred Question No. 134(b) (v) of the
4th April, 1950, and state what procedure is followed to ensure t all coal
paid for is not only received, but accounted for?

The Minister of State for Transport and Rallways (Shri Santhanam):
Different Railways are following various procedures for checking the invoiced
quuntity of voal apsinst actual receipts. Where weigh-bridges are available
at depots, railways check their consignmeats by reweighment on receipt of
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wagons. Ruilways which receive their coal by transhipment from a different
gauge, usually reweigh such consignments at the interchange stations. Some
Railwuys rely on a percentage check of their consignments by reweighing at
receiving depots. These Uifferent procedures have been adopted to suit local
conditions and with the object of minimising detention to wagons. Most
Ruilways, however, check the coal thut they receive, after it has been stacked,
by actual meansurement. When issuing coal for consumption, Railways use
tubs or baskets of known and frequently checked content and accounting of
the quantities used for each purpose is bused on this method of issue.

ManuFacTURE OF SBugAR ON CoTracE INDUSTRY SoaLB

*1794.F. Dr. M. M. Das: Will the Minister of Agriculture be pleased to
state:

(a) whether any research work has been carried out for the manufacture of
white sugar (as are manufactured in sugar mills) from sugar cane juice on
cottage industry scale;

(b) whether any such cottage industry muchinery is uvailable in the market;
and c

(¢) whether Government have considered the question of developing such a
cottage industry?

The Minister of Pood and Agriculture (Shri Jaitamdas Doulatram): (s) No.
(b) Government have no information.

(c) It is understood that white crystalline sugar can be best produced on
the factory scale.

Aggsam VanLey Someme

*1794-G. Maulvi Wajed All: Will the Minister of Works, Mines and Power
be pleased to state:

(a) the details of the “‘Assam Vulley Scheme”’ as stated on page 39 of the
Lxplanatory Memorandum of the Central Budget for 1950-51;

(b) the total amount so far spent by the Government of India on this
geheme since its inception, year by year; :

(o) the benefits from this scheme to the people of Assam; snd

(d) the total costs of the scheme and whether any part of it is to be borne
by the State of Assam?

o Minister of Works, Mines and Power (Shri Gadgll) (2) A statement
sho?ilng the details of the provision: for, the “‘Assam Valley Hcheme' for

195051 is placed on the Tablg,of the House.

“(b) 1947-48 Rs. 1,00,000
1948-49 Rs. 80,000
1049-50 Rs. 4,28,000 (approximute)

(c) Assain Ptojects comprise investigations it srespect of twd dems, one
across the Munus River and the other across the Dihung River.
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The construction of these dams will primarily tackle the problem of floods
and mitigate their disastrous effect to which the Province is subjected and.
at the same time generate cheap hydre-electric power for industrial develop-
ment for which there is ample scope und conserve the flood waters of the
rivers, for navigation.

The Manas River has also big irrigation poténtialit_v. Extensive areas that
generally come under winter crops, will get assured supply of water whenever
there is insufficient or ill-distributed rain fall.

(d) The total cost of construction of the projects has not been estimated.
The cost of investigations is estimated nt Rs. 28,28,710. The nctunl expendi-
ture incurred on investigations will be debited to the estimates of the projects,
which are taken up for execution. The cost of construction will have to be
borne monthly by the State of Assam.

STATEMENT

Details of Rs. 4,00,000 being the absolute minimum requirements in respect of the Assam
Projects for the year 1950-51,

Worxs

Rs.
Burvey by Survey of India < 1,20,000
Survey by C.W.LN.C. .. 15,000
Discharge Observations w 11,000
Bilt Observation w. 6,000
Property Survey e 2,000
Meteorological Survey ... 8,000
Geological Survey 70,000
Communications . o, - .~ 47,000
Buildings §,000
‘Working expenses Mbtor Vehicles 11,000
Total .. 2,85,000

TooLs & Pranr

Rs.
Repairs and carriage 2.500
Ordinary Tools & Plant 1,500
Office Furniture 1,000
Total 5,000

ESTABLISHMENT ... ...

Rs.
Establishment ineluding contingencies ... 1,00,000

. Rs.

Abstract :—

1. Works .. 2,895,000
2. Tools and Plang 5,000
B, Establishment .. 1,00,000

Total .. 4,00,000
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HoXORARY ADVISER TO THE MINISTER OF FoOD

*1794-H. 8hri Rathnagwamy: (a) Will the Minister of Food be pleased to
;t&te what are the areas visited by the Honorary Adviser to the Minister of
'cod?
(b) What are his findings in regard to hulling of rice?
The Minister of Food and Agriculture (Shri Jairamdas Doulatrem): (a)
Bombay and Madras, Bihar and West Bengal.
" (b) A statement conteining his findings is laid on the Table of the House.
[See Appendixz VII, annerure No. 85.]

His findings are that with the aid of certain changes in the milling process
the quantity of rice produced by the mills can be increased by atb least four
per cent, -

WATER SOFTENING PLANTS

188, Bhri Mamsey: Will the Minister of Rallways be pleased to state what
was the number of water softening plants in operation in 1944-45 and what is
the number of additional plants installed since then?

The Mnister of Transport and Railways (Shri Gopalaswami): The number
of Water SBoftening Plants in opceration in 1944-45 was 98. This includes 34
on the N.-W. and B.A. Railwnys.

Additional number installed since then is 47 on the Railways now in India.
CABRY OVER AND BALANCE OF CEREALS

189. Shri Bidhva: (a) Will the Minister of Yood be pleased to state
the cany over and balance of all kinde of cereals as on lat January 1949 wnd
3a§ January 1950?

(b) What is the stock of different kinds of cereals as on 1st Jamuary 1850
at various Centres?

‘The Minister of Food and Agriculture (Shri Jairamdas Doulatram): (a) The
stocks with the Central and State Governments on 1st January, 1950 amounted
to 18 lakh tons compared with 9:5 lakh tons on 1st January, 1949.

(b) A statement showing the stocks lLeld by each State Government and
the Central Governmnent on Ist Junuary., 1950. is placed on tho Table of the
House. [Bee Appendir VII, annexure No, 36.]

DELIVERY AND CLEARANCE OF MAILS ON SUNDAYS

190. 8hri Bidhva: Will the Minister of Oommunications be pleased
‘to refer to his announcement, that from Ist May 1950 there shall not be either
delivery or clearance of letters on Syndays and state what will be the cost if
additional staff is employed to continue delivery and clearance of letters on-
Sundays?

The Deputy Minister of Communications (Shri Khurshed Lal): Tn order
to enable Post Offices to continue giving one delivery on Sundays and algo
arrange for clearance of letter boxes and desputch of mails, almost half the
clerical staff, Postmen and Class TV officials will have to be brought on duty
in large offices and full staff in small offices.  On the basig of this the additio:al
expenditure is estimated to be approximately rupees one crore.
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CONEENTS
Volume IV—From. 1st April, 1950 to 20th Aprl, 1950

SATURDAY¥, 18T APRIL, 1950—

Committee to examine suggestions for dment of Rules of Procedure and
Conduct of Business in Parliament . . . . . .
Committee of Privileges . . . . . . . .
Election to Central Advisory Council for Rallwnys . . . . .
Election to Standing Finance Committee for Railways - . . .
Election to Standing Committee for Roads . . . . . .
Election to Central Advisory Board of Archaeology . . . . .
Election to Court of University. of Delhi . . . . . . .
Government Premises (Eviction) Bill—Paeged . . . . - .
Road Transport Corporati Bill—Refe d to Select C itt - .

Ajmer-Merwara Tenancy and Land Records Bill—Discussion on motion to

consider as reported by Select Committee—not ooncluded . - .

' MoNDAY, 3RD APRIL, 1950—
Election to Committees—

Standing Finance Committee .  -. . . . . . .. .
Public Accounts Committee- . . . . . B . .
Estimates Committee . . . . . . . . .
Standing Committees - for Mmlsmes of Agrioul , Ci , Ci i
cations and Defence . . . o . . .

Foreign Exchange Regulation (Amendmont) Bill—Withdrawn . . .

Ajmer-Merwara Tenancy and Land R ds Bill—Consideration of cl
—not concluded . . . . . . . .

- TUESDAY, 4TH APRIL, 1950—
Election to Committees—
Standing Committees i‘o.r Ministries of Education, External Affairs, Food and

Health . . . . . . . . . .
Business of the: House . . . . . . .
4 Regolutxon re Quahﬁcatlons for Elsctxon to Parliunent and’ Legmhtures of
tates . . . . .

WEDNESDAY, 5TH APRIL, 1950—
Eloction $o Committees—

Standing Fi C ittee . . . . . . . . .
Indian Central Coconut Committee . . . . . . . .
Indian Oilseeds Committee . . ‘
Standing Oommxttees for Mnmstrles of ‘Homo Aﬂ'mrs, Iﬁdu.stry md Supply.
Infor and Br ng and Labour
Part C States (Laws) Blll——Introdueed . . . . . .

Foreign Exchange Regulation (A dment) Bill--T troduced . . .
Opium and Revenue Laws (Extension of Application) Bill-—Introduced .

PP

Ajmer-Merwara Tenancy ‘and Liand Records Bil—Paased as amended . B

Labour Relations Bill—Referred to Select Committee e e e e
Trade Uniions Bill—Refetred to Seleot Committee . « e .

(1)

Pacgs.

2401
2401—2402
2402
2402
2402—2403
2403
2403
2404—2451
2451—2462

2452—2458

2469—2463
2463
2464—2466

2466—2467
2467

2467—2498

2499
2500—2502

2502—2547

2649
26402550~
2650

25602661
2551
2561
2661
26622667
2007—2584
25842588



(ii)
THURSDAY, 6TH APRIL, 1950—

Elections to Committees— Pages
Standing Committees for Ministries 'of Law, Rehabilitation, States

and Transport (other than Roads) B . . . . . . 2589
Nawab Salar Jung Bahadur (Administration of Assets) Bill—Passed . . 25680—2591
Army Bill—Passed as amended . . . . . . . . 2691—2623

Air Force Bill—Passed as amended . . . . . . . 2623—2625
Army and Air Force (Disposal of Private Property) Bill—Passed - . . 2626—2628

SATURDAY, 8TH APRIL, 1850—

Papers laid on the Table—

Delhi Road Transport Authority (Motor Vehicles Insurance Fund) Rules . 2629
Elections to Committees—

Standing Committee for Ministry of Education . . . . . . 2629

Standing Committee for Ministry of States . . . . .. 26202630

Standing Committee for Ministry of Transport (Other than Roads) . . 2630

Standing Committees for Ministry of Works, Mines and Power and"Depart-

ment of Scientific Research, Central Advisory Council for Railways and
Standing Finance Committee for Railways . . . . . . 2630—2631
Displaced Persons (Claims) Bill—Introduced . . . . . . 2631
Indian Patents and Designs (Amendment) Bill—Passed ss amended . . 2631—2632
Opium and Revenue Laws (Extension of Application) Bill—Passed . . 2633—2634
Foreign Exchange Regulation (Amendment) Bill—Passed . . . . 2634—2635
Industrial Disputes (Appellate Tribunal) gBill—Di ion on motion to, con-
sider as reported by gelect Committee—not concluded . . . . 2636—2641,
y 2641—2672
Resignation of 8hri Himmat Singh K. Maheshwari . . 2641
Moxpay, 1078 Areiz, 1950— '
Motions for Adjournment re—

Raids by Pakistani Ansars . . . . . . 2673—2875
Stat t on Ag t bet India and Pakistan . 2675—2681
Election to Committees—

Standing Committee for Roads, Central Advisory Board of Archaeology, Court

of the University of Delhi, Standing Finance Committee, Indian Oilseeds
Committee, Standing Committee for Ministry of Education, Standing
Committee for Ministry of States, Standing Committee for Ministry of Trans-
}éotc (Other than Roads), Public Accounts Committee, Committee on
timates, Indian Central Coconut Committee . . . . . 2681—2682,
2700—2701
Prohibition of Manufacture and Import of Hydrogenated Vegetable Oils Bill—
Circulated . . PR . . . . . . . . 2682—2700,
27032738
Priority for introduction of Private Members’ Bills . . . 2701—2708
ToUESDAY,"11TH APRIL, 1850— .
Absence of certain Ministers . . «- . 2739
Elections to C it
Standing Committee for—
Ministry of Commerce . . . . . B . .2740
Ministry of Law . . . . . . . . B 2740
Ministry of Transport . . . . . . . e 2740
Imp ial Council of Agricultural Research = . .- e . 27402741
Bhopal and Vindhya Pradesh (Courts) Bill—Introdu . 2741

Trland R, Vessels (A a t) Bill—Introduced - . 2741




(iii )
‘TuespaY, 11th Apem, 1950—Contd.

Industrial Disputes (Appellate Tribunal) Bill—Passed as amended .
Repealing and Amending Bill—Passed . . . . . .
Part C States (Laws) Bill—Passed . . . I . .

‘WEDNESDAY, 12TH APRIL, 1950—
Elections to Ci jtt
Standing Committees for—
Ministry of Information and Broadcasting . . .
Ministries of Commerce, Law and Transport (Other than Roads) . .
Indian Council of Agricultural Research . . . . . .

Administration of Evaouee Property Bxll—ﬂ‘ id ion of Cl not
concluded . . . . . . .
A.epmsentat ion of the People Bxu—Intmduood . . . . . .

FRIDAY, 14TH APRIL, 1950—
Papers laid on the Table— -

Authenticated Schedule of Authorised S Expend\tum—Otber
than Railways—Bupplementary Expenaxt\u! for 194850 .
Supptly of Advance Copms of atatements lmd on the Table in answer to Ques.
1008 . . . .
Elections to Commnttees—-
Standing Committees for—
Ministry for Agriculture . . . . . . .
Ministry of Communications . . . . . . . .
Ministry of Rehabilitation . . . . . . . . .
Ministry of Works, Mines and Power . . . . . . .
Ministry of Inf tion and Broadcasting . . . . .

Administration of Evacuee Property Bxl.l—Passed as amended . . .
Resolution regu-dmg Centml Road Fund and Smdmg Commltfoe for Roads—

Adopted .
Indian Tariff (Thll’d dment) Blll——[A dment of ltems 28(4), 60(6),
etc., of Fu'st, Schedule}—Passed . . .
SATURDAY, lsrn APRIL, 1950—

Papers laid on the Table—
Statement of cases in which lowest tenders have not been accepted by the
India Btore Department, London . . . . . . . .

Resignation of Shri 8. H. Prater . . . . . . . -
Electi to Co itt

Standing Committees for Ministries of Agnoulmre, Cammumca.tlom, Rehabi.

litation and Works, Mines and Power . . .

Bhopal and Vindhya Pradesh (Courts) Bnl.l—Passed as amonded . .
Insurance (Amendment) Bill—Discussion on motlon to oonmderas reported by
Select Committee—not concluded . .

MonNpavy, 17T APRIL, 1950—
Business of the House—
Cancellation of Debate on Bengal . .
Papers laid on the Table—
Annual Report of Petroleum Division . . . . . . .
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PARLIAMENTARY DEBATES ‘
(PART IT—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERS)
Monday, 17th April, 1950.

The House met at a Quarter to Eleven of the Clock.

[Mz. Seeaxer in the Chair.]

QUESTIONS AND ANSWERS
(See Part I)
11-50 A. M.,

BUSINESS OF THE HOUSE
CANCELLATION oF DEBATE ON BENGAL

Pandit Thakur Das Bhargava (Punjab): Sir. I was going to make a
submission. Sometime back you were pleased tc anrource that the Govern-
ment would allot a day for the discussion on Bengal. I want to bring to your
notice that a very large majority of the Members of this House do not desire
the allotment of any time for the discussion of the Bengal situatios. I there-
fore beg of you to kindly convey to the Government that they need :ot allot
any time for the discussion of tie Bengal situaticn. I understand a represen-
tation has been submitted to you, signed by a large majority of the
Members of this House. But I must submit that in addition to thoge who
have signed, there is a very great majority of Members now present it this
House who do not want any date to be fixed for thet discussion. So. I would
beg of you to ask the Government not to fix any date

Mr. Speaker: I have no objection, if the hon. Members desire that the
discussion need not take place. I do not think I need go to make s request to
Government at all. It is a question within my power. I had allotted a day
and I cancel it.

Several Hon. Members: Yes, Sir,

PAPERS LAID ON THE TABLE
AnNvAL RePORT OF PETROLEUM DrIvision
The Minister of Works, Mines and Power (Shri Gadgil): I beg to lay on
the Table a copv of the Annual Report of the Petrolenum Division for 1948-49.
| Placed in Meeting of Standing Committees Library, See No. IV A.0.(84)].
MEETINGS OF STANDING COMMITTEES
The Minister of State for Parliamentary Affairs (Shri Satya Narayan Sinha):
I beg to lay on the Table a supplementary statement to the consolidated
statement showing the meetings of the Standing Committees attached to
various Ministries, and subjects discussed at such meetings JQuring the year
1949-50. [See Appendiz No. VIII Annezure No. 3].

KHADDAR (PROTECTION OF NAME) BILL %

The Minister of Works, Mines and Power (Shri @Gadgil): T beg to move
for leave to introduce a Bill to regulate the use of the words "‘Khaddar” and
“Khudi’’ wher applied as a trade description of woven materials.

[2919]



2920 PARLIAMENTARY DEBATES [17Te Apr. 1950
Mr. Speaker: The question is:

“That leave be gramted to imizodace » Bill %o the use of the words ‘‘Khaddar”
and ‘“Khadi” when applied as & trade description of woven materials. *

The motion was adopted.
Shri @Gadgil: I introduce the Bill

INSURANCE (AMENDMENT) BILL—contd.

Mr. Speaker: The House will now proceed with the further consideration
of the following motion:

“That the Bill further to amend ﬂxo Insurance Act, 1938, as reported by the Select
Comimittee, be taken into consideration.”

Shri Alagesan (Madras): The other day I wus pointing out that the Bill
has indulged in generosity towards the non-Indian. companies. Now I wish
to go to another subject, namely that >f chief agents. This Bill appears to be
a charter for the chief agents, and the Select Committee has shown them
consideration which is rather ununderstandale The chief agents shed a los
of tears before the Select Committee. I would not qualify the tears with the
usual epithet, but I should say the [Select Commitiee was drowned ir the tears
and they hav: shown consideration which in my opinion tkey the chief agents.
do not deserve. In the last Act, to which the present Bill is an amendment,
when it was proposed to abolish the managing agents, the time allowed to
them was only three years, and their salary alsc was fixed at a particular
limit. Now, in the present Bill, we have got the limit of commission Sxed for
insurance agents, for special agents, for principal agents, etc., but nowhere
do you find the fixation of limits for the commission that hes to be paid to the
chief agents. I do not know why this concession should be shown to the chief
agenis. 'The argument is tha’ if you begin fixing the commission of chief agents.
then vnu shculd fix the limit of expenses for the branch offices also. It is said
thet the chief agents’ commission has not been fixed to benefit the smaller
eompanies. In this Bill you find, strangelv enough that one concession r
made to please the smaller companies and to aid them, and anether concession
is made to aid the bigger companies. S0, either way we have to make con-
cessions. I cannot understand how it will not benefit smaller companies if the
chief agents’ commission is fixed. Just as the bigger companies, the smaller
companies also will be able to benefit from the limitation of ccnumission for
the chief agents.

Again, there is the present contract with the ohief agents Tt is not allowed
to lapse. In the Bill as moved, it was allowed to lapse but now the full life
of these contracts has been gusranteed and the maximum period is ten years.
If the contract had been terminated by this. Bill, then the companies, hig or
small, would have beeu .able to come to fresh agreement with the chief agents
and the terms would have been snore favourable to the companies Ncow that
has been effectively blocked. The chief agents may go on with the old contract
and they can dictate terms ‘o the companies as they did previously.

Acain, in cases where renewal premiums are paid but the insurance agznt is
fiot there to receive his commission. the chicf acents have heen given 75 ver
eeat. of such commission. Thie i for previous business. For new business,
it has been laid down in the Schedule that thev will be giver onlv 25 ner cent
T should like .to know: whv- they stould be given 75 per ecent fur the vld business.
If the argument is that they continue to service these policies, then they do the
same thing with regard to the new renewals also. That being so, I do not see
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any reason for this differentiation. In the Bill, there is a provicion which
12 Noox abolishes the existence of priveipal agents after seven years, but the

chief agent continues for ever. Again, taking Part B in the Sixth
Schedule, the origina: Bill provided thet the chicf agents should employ in
regard to smaller compsnies at least 12 agents' under them and in regsrd to
bigger companies 24 agents. Now, if we go through the evidence that has been
tendered before the Select Commiittee we find that they speak of chief agents
who employ insurance agents in hundreds. One chief agent, it is reported
employs more than even a thousand agents. That being so, I cannot under-
stand why this number should have been reduced to 6 and 12 in the Report
of the Select Committee The chief agent, 've are told is a very important
person and that witnout him the insurancz business capnot presper and the
smaller companies cannot make headway urless he is giveu sufficient remu-
peration. But when it comes to the questicn of fixing his responsihility and
volume of work, there aguin they are sought to be reduced to the minimum
possible. The Select Committee has made & 50 per cent. reduction in his
responsibility. This also, in my opinion is not a desirable change. If we want
to take the full work and take the maxirmum benefit out of the <hief agent,
since we pay him in an unlimited way, we should at least fix the original
pumber. These are some of the concessions whick have been made to the chief
agents—perhaps some of them even unusked. The Select Ccmmittee has been
very very considerate ‘o them. Even if the Select Committee had consisted
of chief agents, they cou'd not have inade morc concessicns to chief agenws.
because they would have been deterred by the fact that others will find fault
with them: with the Select Committee, there was no such difficulty.

In this Bill as it has emarged from the Select Committee, there ar: only
two things which give cause for some satisfaction. The first is the question
of the limitation of experses. It has been left to be decided by the rules thas
are to be framed under this Act and any excess above the limit fixed will be
approved by the Chief Controller in consultation with the Executive Committee
.of the Life Insurance Council. Formerly, it was left to the sweet will of the
Council to decide both the expense ratio and the excess amount that can be
incurred by these companies. Government have now taken power to fix the
limit of expenses under the Act and any reasonable excess that may be allowed
wover and above the limit will be done by the Chief Controller in consultation
with the Executive Council.

Another salutsry change that has besn intrcduced by the Select Committee
is with regard to paymeat of renewals to insurance agents after they have pus
in the requirsd number of years of service and secured a particular quantum
of business. This change enahles the renewals to be paid to the insuranee
aents even if they leave the service of a particular company and to the heirs
on their death. These are the two redeeming, features of this Bill as it has
emerged from the Select Committee. )

A complaint has been made that though the paraphernalis of the General
Tnsurance Council and Life Tnsurence Council and the nther Committees have
been set up they are not given sufficient powers. I should like to krow whether
the insurance companies are the aggrieved party? On the other hand you
hear, in spite of the wide powers taken by Government under th2 old Act as
-also this Bill, of companies defying the measures of control that are sought
to be imposed. I know of at least one company—I think it is in this Capital-—
whose Directors could not even be traced for the service of summons. Though
the previous Act has armed the Controller with wide powers he could nct take
action againet the offending company because the summons has to be servea
‘initially before prosecution could be launched. The Jdirectors’ addresses are
%0 dubious that even the summons eould not be served on them. Thit is the
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way these companies are working and if more powers are sought to be given to
the representitives of these compsnies, one can very well imagine the result.
That being so it is better that this courcil and »ther bodies that are set up are
left with the present powers. Of course it reminds one of the diarchy that
was working in this country some decades ago, but it cannot be anything more
than that at present.

T should like tc end with the same note with which I began iny speech.
Though many people may not like it, though many may think it to be a useless
repetition, I would say that the sooner the insurance companies are nationalised
the better it is for the nation. Because the ideal has not yet been realised it
is well that you repeat it ir seasor and out of season until it is realized.

Shri Hossain Iman (Bihar): I do not wish to take up the time of the House
by going into th2 details of the Bill. Having been told by the hon. Minister-
in-Charge that he is not able to accept many of the amendments, I wish to
make only suggestions of a general character which can be implemented in the
day to day working of this Bill.

First of all, this Bill has had a very chequered history. It wus conceived
in 1925, but it saw the light of the Assembly on the 26th January, 1937. After
having been there for the whole year, it passed out and was made into an Act
late in 1938. Since then, this Bill has been coming off and on before us.
Amending Bills have been passed in 1939, 1940, 1941, 1944 and 1946. So, the
Bill has been constantly before the public eye. One of the reascns for this is,
the fact that the Government is usually in 3 hurry to get Bills of this nature
passed and then they find that some mistakes have crept in. It is a bad policy
to bring important Bills of this nature at the fag end of the session. The first
point which I therefore want to make is that the Government should always:
give more latitude to the Legislature to discuss important measures, so that
the work when it is completed would not require redrafting and amending.

Secondly, I wish to draw the attentior of Government t> a very in:portant
fact which is that the position of an insurer is different from any other business,
except perhaps that of banking. Banking and insurance stand almost on a par,
though in the case of the latter the stake of shareholders who monopolise
the ~ontrol of the funds is smaller. In 1938 when this Bill was hefore us in
the Council of State one of my cardinal objections to this Bill was this that
the insurers who are supposed tc be the guardians cannot be allowed to remain
in that position by which they have almost become mastere of the affairs of
those people whose interest they have been guarding. I referred to the fact
that it is the policy-holders who should have a decisive voice in th+ management
of this affair. I had then given the instance of the Oriental which was con-
trolling Rs. 16 crores and its share capital was Rs. 6 lakhs including bonus
shares. Here %0 I find that no orovision has been made to provide at least
a few directors in the management of the companies from the poiicy-holders.
Now that we have got adult franchise and everyone is going to be represented
in the Union or State Legislatures, is it not strange that the policy holders.
should have no voice in the management?

As far as the control exercised by the Government is concerned, even in 1937
I had advocaled that the investigations should he on the lines reccrnmended
in.this Bill. I want the Government to have a locus standi in this matter,
in:place of the self-appointed directors who by investment of a small amount
seek to control the management of tbe affairs of the Companies. The companies
do not give any competitive advantage. The rates tbat are offered by the life
insurance companies have to be on the basis of scturial investigations and the
¢ables must conform to the incidence -of mortality and other things. Now what
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is the advantage of having different 55 companies in place of five good com-
panies. The only advantage is that the expense ratio is increased. I am very
glad to find the provision in this Bill whereby the executives will have the
power to lay lown the expense ratio. After all the said and done, the person
who has insured is interested only in one thing and that is that he should get
his money at the stipulated time without any difficulties and the amount of
premium that he has to pay should be the lowest possible. This is the responsi-
bility of the Government. I have not been able to see so far from all the
amending Bills that have been passed since 1938 to 1946 that the table of rates
have been reduced to any extent. If you reduce the expense ratio and do not
reduce the rate of premium, who benefits. It is the company which benefits,
the shareholders who benefit. Are we working here for the benefit of the share-
holders whose money is not even 5 per cent. of the funds available to the
insurers? Is it our duty to look after the interests of the 5 per cent. or of the
95 per cent.? I think there will be no two opinions that it is the duty of the
Government to see that the persons who are insured get the benefit out of
this. And that can come only when there is a provision that the profits of

insurers shall compulsorily—at least 80 per cent. of it—go to the poliecyholders. .

If no provision of this nature is made, what is the good of this Bill to the
insured. We find that those who are in favour of nationalisation only look to
this Bill as a means of getting money for the public exchequer. But thaé
objective is already attained by means of the rules and regulations that have
been laid down, especially in sections 27 and 27A. A provision has been made
that a very large part of the money will be invested in trustee securities.
Trustee securities are all those in which the Government or semi-government
orgenisations get the capital—for instance Port Trusts.

Shri A. P. Jain (Uttar Pradesh): Only 50 per cent.

Shri Hossain Imam: So I say. A large part of it will''be invested in
trustee securities. But if we want to make reservation of all the cent. per cent.,
you will have to give a higher rate of interest. The very reason why the
insurance companies do invest a part of their capital in securities other than
trustee securities is that trustee securities since the war-time have been giving.
the lowest possible interest that is available. Look at Oriental. Oriental is
one of the companies which invests 95 per cent. of its life insurance fund in
government securities. It is because of their past purchases of securities
which were obtained at lower prices, that the interest they get on their
investment iz higher than that of others. But new companies cannot
get an adequate return. The whole sheet-anchor of insurance business is the
amount of interest which they will earn on their investment portfolio in the
Years to come. Just as, after all is said and done, in the course of protection
to industries it is the consumer who is saddled with the cost of - protection,
gimilarly in this quest for getting money for the Government, what else are
we doing but harming the policyholders! . If you reserve more than 50 per cent.
of the investment for trustee securities, the result would be that all the
basis of their valuation would be upset. Most of the companies in the past
used to value the income from their investment at something nearer 4 per cent.
than 8 per cent. Today a new company would be very fortunate if it can earn
even 3 per cent. from its invested funds. I do not say that Government should
for this particular purpose give a higher rate of interest, but I do say this;
that if you are unable to give a higher rate of interest you should not stop the
insurance companies from investing their funds at higher rates of interest but
where the capital and interest will be secure.

It is a very good thing that some effort has been made in this Bill to meeb
the criticism of the Bombay Shareholders’ Association which has been carrying
on, T should say waging .a war against the inter-locking and investment of one

Tam
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company’s funds in another company of the managing group that controls.
It is for this reason that I wish to impress upon the Government the need,
the urgent need, of so controlling the affairs of insurance business that the real
beneficiary, namely, the policyholder benefits thereby. I have not much
sympathy with the shareholders and the managers. Anyone who knows the
history of Oriental and Empire would tell you how their share value has
improved, not by 100 per cent. or 200 per cent., but by more than
2,000 per cent., the value of shares has gone up. And I must give them credit
that they have done it through better management of their companies. I for
one am not a champion, at least in life insurance, of small mushroom com-
panies. They only create jobs for certain people but at the cost of the poor
persons whose life is insured. The funds standing to their credit are sometimes
very inadequate; I therefore welcome the fict that the new Amending Bill
has provided for investigation and cancellaticn of registration. I regard it as
a step in the right direction. Mr. Masani differed greatly from ousting the
jurisdiction of the judiciary; and I would in ordinary circumstances have joined
him in demanding that executive action should always be subjected to con-
firmation by the judiciary, but in this one instance I differ. I differ because
the stake of the shareholders is so small compared to the stake of the policy-
holders and there is no provision for the policyholder to come in and ask that
this cancellation of registration should be cancelled or confirmed. It is between
the shareholders and the Government, and between the two I regard the
Government as a party on whom we can place greater trust than on the-
management of shareholder.

Then I should like to refer to one other aspect. It is a very small matter.
This Insurance Council that is going to be formed should have & voice in the
management of day-to-day affairs of insurance business. I do not want that
they should be the final authority, but they should have at least an advisory
capacity. It is for the following reason. Though I do not distrust our
officials—and have great trust on them—but they cannot be expected to be
a5 well conversant with every aspect of Life Insurance Business as those people
who are actually concerned with the management of that particular branch.
That is possible if not by statute at least by means of rules and regulations,
to make an attempt that the voice of the Council is not decisive but is no#
ignored. I should like to place it in between the two.

In the end, I welcome this measure as a step in the right direction though
much stil] remaing to be done. When Government do decide o bring in a
measure again they should do it in such a manner that there may not be an
occasion to bring a second Amending Bill so shortly after the first, as in the
present instance.

RYSIRCTR P WP 35 T 7S RUEX DI TES I FON TP N 3

F Sy g ks e 2 S a4 By S tmt e Sl 22
= Ll Lo b i (a8 Syl S Uy plo i

[Mzr. DepuTy-SPEARER in the Chair.]

D55 S w8 it i Jgsln S o L2 S e o]

S bt (S oS caagla (gled B S wBla o fapyy S jdipp ol pf

8 o Glape K ol £ lRegsln & 90 1 5 bt Y o o Dol LW gy0e

wily Fyp L We 8 el g gl 2 Bymasy v JW e einsi]



INSURANCE (AMENDMENT) BILL 2925.

@iyd Kl sl cnpat] (5 peigST oot o8 o 3 S gl oyl S 9l
S 8 gy e il gty S S e iz @ Sl ) o S
il Wi i 0 ol B gl - skl (S o pae =B g I
apte ¥y 2 WS LS Lanl K cbla S ayy S o pl SUe Koy S jydlan
e ) 5SS 5 31 S o el - @ el (b e oS
Ut (5 e gl g b P&yl (yae Wi e o of & 2 yed]
o = €2y S Sl a3t HIkRl K S35 S 58yl S oy -HS
&5 pl 2 5 A syl 2 e fony e ¥ s peahdS S
e UR G S o kS W B L ] 2l 2 ROy 0 dlss
S b S (field workers) _pSyy 388yl Ui e oY o 05
35y Bled 4y 45 B pyh K ok 85 p g yae - 2 WS L0 B
SEK S goal 58 Bld ol - 20 Jumd o S oSy f R

S 2 ppmo ol &g -0

KM@U—;’&D&JU;&,JM)
2 e S b pé o she 2 5 %

Ul oS Lplle S oyt il & zmpfn gilon =By JUe £ o0 L
Slon £ e @l i o ol & 0 o I WS e e o
S LS Dy wdaad e 5y Sl o sRe el paply et > 9>
o e 9> ] £ yaheaS il oS g2 S e (] e gl S8 Ol
SV i s P S R S H S W oo o S o &2
ol S sl e S S S B e sl @ oS
W 5 oMl g ] - e S i @t W e sy M
5 3K ok e thdls S ymatee pla b W UL RIS (Simakes
b6 e =3 K3 10k e ol f S A ppd R WL o fa e
R PP R B R T R e
- Uty Sl S e > 2 ot

oty S im0 Yyl I e mpd K S e pylae 3 ¥

5yS 1akazgys L2yl @ Ula ol £ gl Gh 2ndo P gyl L DS
it Sla o il 5 Iy S fragatn o b Sy U oeinsl & 2
ol otp 3o (#h £ Sy e b Zemee a1 5 o B et oed
S8 oS o yet 39 ot Sl g Wl By o i TS WS o SRt 32 S



2926 FARLIAMENTARY DEBATES [17ta Aer. 1950
[l s aali]

o - B g e S S o Sl p 2 Va WISl LS
S S b 32 W o edmd iyt Sy NS pplee S 1 2 b
S5 6 S e tp e o o et gl 2 U sl € e g0 e
Fo a2 U ey S G0 cazgy 1O L e gty € ppoie S - 2 50
o el ol 2 U o sl Koy 11 RIF S (ol an S 25 £ day
'v*"él?""‘-!-:»lhle'“a‘gﬂwéiysr‘#‘*&“’é‘guﬂrﬁ“
e 5 S el &K pae ol S Syt 2 o o WS
mpsie ) EhS o (K e Sy iy 2 85 oy Uitk U 182 55
Uy &S pb yi el S S fRegin Kok S a8 P (K pinsi e
w5 S o 2l oS 652 e S ol gie o] o S Oty S ke
ot 389 1S il o5 3l Sla 08 o Iy yae (kb o -yl (imsure)
Sl i g0 & inti] Y 2 P B e ke oS il S U
w2 i I oy ap Uyt S 2 &S 2 U U o ol Ul o
o cdme S cdmd K ST 0 5 e 5 -0ty ey & U oy Ol
O3 ] ALl S Ly & Ula s y8 B S Jm o 8y 2 Uy
ot it S it gl S e 857 0 £ o 5 e 5 e ST S
Jotdayu S oytd) S g0 &S 2 lay e e ply &2 - (Sl 3 e B
Satgy £ 2oyt S o) Wi a2y 8 a3 S il T o o
2 0 S T Jus S K pope IS ety S dlay l ol o8
Wy KOsy o gy < ythte S hpS it S (o e S
ey b oy 10l o o ymtbee i S5 8 B0 S e ol 8 oo 3G
ot Eesin gt dly S ehals (S8 Zewan 2 Sy S Wl a0y
o S S o o Sy ed & e 55 b S93pe
sk b yatee Sl & L Jala o0f oy 2 LS (S 8 ool S o oo
S 3 gt b ol 5 P S oS o e S R
oyl & Ko 20 oo o 8515 0y o & (s - Uiy 6 809 5
S et & pin By S e il S g Ja L0 G gteS S o ol S
o stath e 8 piied S O e eles g - de el (S ol
als & ymetee o of 602 8 opyd WS S DS gheS dasd To
m 2 S oS S Byl v IS e o5 I e

Soage gl admyd Jpudys el Lisa & Al epan 2odd 3 by
8 Jaly Up e & - pan Ipp S b p K cdnd g eind



INSURANCE (AMENDMENT) BILL 2027
Ky S dagr iy> 20y 2 glo - el - e (UK e eimd K
39 ity - ey g @pyd S dya g3 Pye e el P Beee et —2 Uad
s £ iyl £ 3f5m 90 fim -2 UyS KK (peSY 35 4y U sae gt (8 95 6 5
gy Jip a2 oS (ol - AU KK palle @y 50y - a B 8y ¥
e K aa S 2 grecla iy gyl -2 lile 434S Tenowal &l
o5 - Ll 55 Uy a5 K 5, Bl 5 T o el - 2 Wty o (b oS W
Fo o Mo poaa§ K Gimyl & Jola gpp pappr & &S WS oot 4o
Faliysy S pthaeS > KU paf g2yl -2 LU & e Lo S
s d ol P g o Jae - B - o] ytus (representative)
-

“If you lay down restrictions on the total expenditure, then no ssctional
superintendents will be necessary.’”

{Total expenditure) ypeiispusd 1593 of a4 & oS f 02 3 (!
Dy d S S5 yRe S ol g e S K (restriction) paSyRuwy y
aF - oS @i A (eleotric power) yly KRG -y LS oS el &
W 95 e e oS gt o W) S - e AT Sge - uind A See
S W 2 W 0 30 Sl LS e satgy Wn Ediipgd - Epp ulie
¥l sl 30 i 7 Kalel a2 &S 5 pylaa oS pfy) f = ShayS KW )
ol =l gl e o2 M Dt T K - Gyl e 65 e S B
oF ol ol S S W sl & 1% ae Ppe S pete Sl S st
=By Sl @ aDla - Lo oS WS spyk o K 58y BlS ol K £
Sdmd Jiape & B gyae WG -2 S elimd Jlge @l gy
S st ez pfp I oadl cyuyd 2l Sip - e S LS 26
ol e foapn) pLe - gan 55 8 Wl oWy oyl ar SR S
- 2 WS o] € J,uﬁysr..; K pae Bl 2 9> 2 Uys admd Kayws
cdmd B Jn - 2 Wl 6le S ) 2y iyl 2 Ulke oS plimd i s
S W8 iy gl - AU ol Sl Yy 2 G eyd S S
¥ bl S eSS K5 DA By e K
o ot 4wl S g KTl ) - e B phesS Sy
S Y T e I P T PN H
“&'ﬁgw’r“'M>éﬂdﬂ‘sm»’é‘e‘)2)’gﬂﬁéJ
el e oS e 5O e 6B e € iy sy,



2928 PARLIAMENTARY DEBATES [17TH Apr. 1950
[&) anglhe 2alyi]

edmd Joa] S5 5 Ula gl tayy g mdyae S plid (Wl S S
B -6 We iy S 2 U)S 00a gyl L Ups palas o gl o &S g2 S
de e sy Sl vy oS @l gl O - AL S Uil o S 5 f
EE <l R SR R FCR S P USSP PR S s S S T R
= A58l oyl IS it 8 2 LS o gm0l ol gyl 2 Vo zded
bagy ¥y 5l t5 L SS90 L IS S Bape LS - 2 WRIlyS sty
Usp &2 4l - 2 Lrgo o oy U pragyy ol 33050 gy 3y oS aaz gyl 2 Lo
S LS a2 Ul gp ol sy 2Ky 208 g ey WIS 2
Bl - 2Umea Jo ok oand PO LPe iyl pL) &GS o e B
K renewal sayy JWS 4w 58 L0 kg 00 S ool @ & 2 Ligym
S2boy mdmd Nl -2WL0 S gy Sy g - & Lo
c)“?‘;““:’"“ <y %’ adsy ,}%,r"‘ - A& gy WS f 330 3yl s
& o K] KighS 2 gpdd Cd S dapr 2 e o Wl S ] -2 U
P oS 5 9 &yl Jape] & 8 - 2 Uyp Ule qdasd &aygy Sl € lywy
¥ o3 UeSy yedl W popatem LK g digy g 8 g g B S ¥l
ot S s I S 8] ] 2 L oS e ]kl Joaeed B o
L& aded gyl -2l edsd g a S g (1apse) s
e 8 ale o gl e dla g sdeyd Ay o xSy Kol ns)
aagy o 05 S AU oS [l gl 2 ile o yBIp gty (] 05 5 (a0 RO
O ] F ol -kl g Sy kg @ 5 Sy O eyl S - 90 Lo 2
Aat £ A O T g5 085 gy e 5] S g0 S e oS 95 9B RKu 2O iy
B ol 2 e cazgy - S K sy g oS k] Jtased - 0l ol S Ly
(T 5 - 2o S o kg LAty Sl o B et @<ns1:XMLFault xmlns:ns1="http://cxf.apache.org/bindings/xformat"><ns1:faultstring xmlns:ns1="http://cxf.apache.org/bindings/xformat">java.lang.OutOfMemoryError: Java heap space</ns1:faultstring></ns1:XMLFault>